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IN THE HON’BLE NATIONAL GREEN TRIBUNAL,

AT PUNE

Execution Application No.1/2023
In

OA No0.16/2016

Salu D’ Souza ... Applicant
V/s
. " i GCZMA and Ors. ... Respondents

AFFIDAVIT ON BEHALF OF GOA STATE

POLLUTION CONTROL BOARD,

RESPONDENT NO.3

MAY IT PLEASE YOUR LORDSHIP:

I, Dr. Shamila Monteiro, daughter of Late Shri. Augusto

Monteiro, major of age, Indian National, residing at House

Jest
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No. 5, Uttam Darshan, Opp. Sai Baba Temple, Kadamba
Plateau, Chimbel, Tiswadi —Goa, do hereby solemn

affirmation, state and submit as under:

1. I am presently working as the Member Secretary, Goa
State Pollution Control Board, and the Respondent No.
3 herein. I have been authorised to file the present

Affidavit on behalf of the Respondent No.3.

2. I say that Vide Order dated 06/04/2023, this Hon’ble

Court was pleased to direct the Respondent No.3 Goa
State Pollution Control Board to file Reply Affidavit in

the present matter.

3. Isay that Vide the present Application the applicant has
prayed amongst others that the Respondent Board be
directed to compute and impose Environmental

Compensation to be paid by the respondent Companies

L
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in terms of the Order dated 11/05/2022 passed by this

Hon’ble Tribunal in OA No.16/2016.

. I states that in this regards the Board has vide Notices
dated 05/07/2023 directed the Respondent Companies
to remain present before the present deponent in order
to submit their say on the issue of imposition of

environmental compensation as aforestated.

Annexed herewith as ‘Annexure A Colly’ are the

Copies of the Notices dated 5/7/2023.

. I say that accordingly the Respondent companies
remained present for the above hearing on 19/07/2023
through their authorized representative and have
submitted for opportunity to place on record certain

documents relevant to the Matter.

Annexed herewith as ‘Annexure B’ is the copy of the

Minutes of the Personal Hearing held on 19/07/2023.

|-
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6. I say that thereafter the Respondent Companies have
not submitted any documents to the Respondent Board
till date as such I say that the Board has proceeded to
calculate the Environmental Compensation to be paid
by the Respondent Companies as per the Polluter Pays
Principal in terms of the Order dated 11/05/2022

passed by this Hon’ble Tribunal in OA/16/2016.

7. 1 say that accordingly the Respondent No.3 have issued

Show cause Notices to the Respondent Companies

directing them to show cause as to why the
Environmental Compensation should not be paid by
them. I state that the Respondent Board has also issued
letter dated 06/09/2023 to the GCZMA enclosing the
calculation for the Environmental Compensation to be
levied for the violation of the CRZ violation of the CRZ

Notification upon the violating Respondents.

|~
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Annexed herewith as ‘Annexure C Colly’ are the

Copies of the Show Cause Notices dated 06/09/2023

and the letter dated 06/09/2023..

8. I say that the Board shall finally decide the aforesaid

Notices/Proceedings expeditiously.

9. I say that whatever has been stated herein above are
based on the records available in the office of this
Respondent to which I have accesses and the legal

submission are based on legal advice received which I

believe the same to be true.

Solemnly affirm at Panaji-Goa.

On this C’)ﬂ(\iay of September, 2023.
A8
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125



PAonexure A CD\B |

1
(

159 4

@ GOA STATE POLLUTION CONTROL BOARD

(An 1SO 9001-2015, 1SO 14001:2015, I1SO 45001:2018 Certified Board)

Phone Nos : 0832- 2407700, —Gox Email Ids:
2407701, 2407703 Chairman, GSPCB: chairman-gspcb.goa@nic.in
ﬁ; Member Secretary, GSPCB: ms-gspch.goai@nic.in
“\ Office: mail.gspch@gov.in
By Regd. A.D/ By Email
No. 2022/GSPCB/Other/8858/Leg | %.9 6 0 Date: €707/2023

To,

M/s Vipul Shipping Engineering Works
Survey No. 43/3

Maddant- Thana,

Cortalim, Mormugao Goa

Email: vipulshipyard@gmail.com

Ref: 1. NGT order Original Application No. 16/2016 (WZ)
2. Show Cause Notice No. 1/25/2020-PCB/Leg/16444 dated 16/12/2020
3. Discharge of Show Cause Notice No. 2022/GSPCB/Other/8858/Leg/14174
dated 03/11/2021

Sir,

The Hon’ble NGT (WZ) in Executive Appl. No. 01/2023 in OA No. 16/2016- Salu
D’Souza & Anr. V/s GCZMA & Ors., dated 15/02/2023, has directed to assess the environmental
compensation to be paid by the private respondents in line with polluter pay principle, In view of the
same, GSPCB has decided to assess any environmental compensation to be paid by the private
parties/units. Hence, you are required to remain present before the undersigned on 19/07/2023 at 4.30
p.m. at the office of the Goa State Pollution Control Board, Saligao, in order to submit your say on
the same, so that the Board can process and initiate appropriate action in the matter.

|
Dr, Shamila Monteiro

(Member Secretary)
For Goa State Pollution Control Board

Copy to:-

1) Mr. Sanjeev Joglekar, Senior Environmental Engineer, Goa State Pollution Control
Board...... to remain present for the said hearing.

2) Legal Officer, GSPCB...... to remain present for the said hearing.

3) Shri. Keshav Fadke, Assistant Environmental Engineer, Goa State Pollution Control
Board...... to remain present for the said hearing,

4) Shri. Vijay Kansekar, GSPCB. ...... to remain present for the said hearing

5) Miss. Priyanka Naik, Jr. Steno..... to note down minutes of the hearing

6) Office copy.

7) Guard file.

Near Pilerne Industrial Estate, Opp.- Saligac Seminary, Saligao - Bardez Goa - 403511
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® GOA STATE POLLUTION CONTROL BOARD
(An ISO 9001-2015, 1SO 14001:2015, 1SO 45001:2018 Certified Board)

Phone Nos : 0832- 2407700, “Goa Email Ids:
2407701, 2407703 = Chairman, GSPCB: chairman-gspcb.goa@nic.in

"7 Member Secretary, GSPCB: ms-gspcb.goa@nic.in
ha\ | /4 Office: mail.gspcb@gov.in
By Regd. A.D/ By Email
No. 2022/GSPCB/OﬂlerISBSS/chl ¥q ¥4 Date: 57707/2023

To,
MJs A. V Salgaonkar (Cortalim Shipyard and Engineers Pvt. Ltd)
Plot No. 28/1
Maddant- Thana,
Cortalim, Mormugao Goa
( Email: info@smilindia.com

Ref: 1. NGT order Original Application No. 16/2016 (WZ)
2. Show Cause Notice No. 1/25/2020-PCB/Leg/16457 dated 16/12/2020
3. Discharge of Show Cause Notice No. 2022/GSPCB/Other/8858/Leg/14172
dated 03/11/2021

Sir,

The Hon’ble NGT (WZ) in Executive Appl. No. 01/2023 in OA No. 16/2016- Salu D’Souza &
Anr. V/s GCZMA & Ors., dated 15/02/2023, has directed to assess the environmental compensation
to be paid by the private respondents in line with polluter pay principle, In view of the same, GSPCB
has decided to assess any environmental compensation to be paid by the private parties/units. Hence,
you are required to remain present before the undersigned on 19/07/2023 at 4.15 p.m. at the office of
the Goa State Pollution Control Board, Saligao, in order to submit your say on the same, so that the
Board can process and initiate appropriate action in the matter.

Dr. Shamila Monteiro
(Member Secretary)
For Goa State Pollution Control Board

Copy to:-

1) Mr. Sanjeev Joglekar, Senior Environmental Engineer, Goa State Pollution Control
Board...... to remain present for the said hearing.

2) Legal Officer, GSPCB...... to remain present for the said hearing.

3) Shri. Keshav Fadke, Assistant Environmental Engineer, Goa State Pollution Control
Board...... to remain present for the said hearing.

4) Shri. Vijay Kansekar, GSPCB. ...... to remain present for the said hearing

5) Miss. Priyanka Naik, Jr. Steno..... fo note down minutes of the hearing

6) Office copy.

7) Guard file.

...............

Near Pilerne Industrial Estate, Opp.- Saligao Seminary, Saligao - Bardez Goa - 403511
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® GOA STATE POLLUTION CONTROL BOARD
(An I1SO 9001-2015, ISO 14001:2015, 1SO 45001:2018 Certified Board)

Phone Nos : 0832- 2407700, “ToA_ Email Ids: o
2407701, 2407703 —#'— Chairman, GSPCB: chairman-gspcb.goa@nic.in

=~ Member Secretary, GSP?B: ms-gspeb.goa@nic.in
- Office: mail.gspcb@gov.in

By Regd. A.D/ By Email
No. 2022/GSPCB/Other/8858/Leg l_‘,ﬁq g6 Date: §707/2023

To,

M/s Desa Engineering Works,

Survey No. 30/8, Maddant- Thana,
Cortalim, Mormugao Goa

Email: desaengineeringworks@gmail.com

Ref: 1. NGT order Original Application No. 16/2016 (WZ)
2. Show Cause Notice No. 1/25/2020-PCB/Leg/16448 dated 16/1 2/2020
3. Discharge of Show Cause Notice No. 2022/GSPCB/Other/8858/Leg/14295

dated 08/11/2021

Sir,

The Hon’ble NGT (WZ) in Executive Appl. No. 01/2023 in OA No. 16/2016- Salu D’Souza
& Anr. V/s GCZMA & Ors., dated 15/02/2023, has directed to assess the environmental
compensation to be paid by the private respondents in line with polluter pay principle, In view of the
same, GSPCB has decided to assess any environmental compensation to be paid by the private
parties/units. Hence, you are required to remain present before the undersigned on 19/07/2023 at 4.00
p.m, at the office of the Goa State Pollution Control Board, Saligao, in order to submit your say on
the same, so that the Board can process and initiate appropriate action in the matter.

Dr. Shs}X’mla/Monteiro

(Member Secretary)
For Goa State Pollution Control Board

Copy to:-
)}% Sanjeev Joglekar, Senior Environmental Engineer, Goa State Pollution Control

Board...... to remain present for the said hearing.

2) Legal Officer, GSPCB...... to remain present for the said hearing.

3) Shri. Keshav Fadke, Assistant Environmental Engineer, Goa State Pollution Control
Board...... to remain present for the said hearing.

4) Shri. Vijay Kansekar, GSPCB. ...... to remain present for the said hearing

5) Miss. Priyanka Naik, Jr. Steno..... to note down minutes of the hearing

6) Office copy.

7) Guard file.

Near Pilerne Industrial Estate, Opp.- Saligao Seminary, Saligao - Bardez Goa - 403511
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® GOA STATE POLLUTION CONTROL BOARD

(An 1SO 9001-2015, 1SO 14001:2015, ISO 45001:2018 Certified Board)

Phone Nos : 0832- 2407700, — Email Ids: e
2407701, 2407703 Chairman, GSPCB: chairman-gspcb.goa@nic.in
S Member Secretary, GSPCB: ms-gspcb.goa@nic.in
h\ |/ d Office: mail.gspcb@gov.in
By Regd. A.D/ By Email

No. 2022/GSPCB/Other/3858/Leg| £ 95" Date: $/07/2023

To,

M/s Shaparia Dock & Steel Pvt. Ltd,
Plot No. 10, 11, & 12,

Maddant- Thana,

Cortalim, Mormugao Goa

Email: shaparia_shipping@yahoo.co.in

Ref: 1. NGT order Original Application No. 16/2016 (WZ)
2. Show Cause Notice No. 1/25/2020-PCB/Leg/16448 dated 16/12/2020

3. Discharge of Show Cause Notice No. 2022/GSPCB/Other/8858/Leg/14171
dated 03/11/2021

Sir,

The Hon’ble NGT (WZ) in Executive Appl. No. 01/2023 in OA No. 16/2016- Salu D’Souza &
Anr. V/s GCZMA & Ors., dated 15/02/2023, has directed to assss the environmental compensation to
be paid by the private respondents in line with polluter pay principle, In view of the same, GSPCB has
decided to assess any environmental compensation to be paid by the private parties/units. Hence, you
are required to remain present before the undersigned on 19/07/2023 at 3.45 p.m. at the office of the
Goa State Pollution Control Board, Saligao, in order to submit your say on the same, so that the
Board can process and initiate appropriate action in the matter.

Dr. Shalﬂmaro

(Member Secretary)
For Goa State Pollution Control Board

Copy to:-
> 1) Mr. Sanjeev Joglekar, Senior Environmental Engineer, Goa State Pollution Control

Board...... to remain present for the said hearing.

2) Legal Officer, GSPCB...... to remain present for the said hearing.

3) Shri. Keshav Fadke, Assistant Environmental Engineer, Goa State Pollution Control
Board...... to remain present for the said hearing.

4) Shri. Vijay Kansekar, GSPCB. ...... to remain present for the said hearing

5) Miss. Priyanka Naik, Jr. Steno..... fo note down minutes of the hearing

6) Office copy.

7) Guard file.

Near Pilerne Industrial Estate, Opp.- Saligao Seminary, Saligao - Bardez Goa - 403511
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. GOA STATE POLLUTION CONTROL BOARD
N TS YT AT iz

(An ISO 9001-2015, 1ISO 14001:2015, I1SO 45001:2018 Certified Board)

> ys - Email Ids:
Phone Nos : 0832- 2407700, e o c‘;:;‘r man, GSPCB: chairman-gspeb.goa@nic.in
2407712407303 = Member Secretary, GSPCB: ms-gspcb.goa@nic.in
“-‘# Office: mail.gspcb@gov.in
By Regd. A.D/ By Email
No. 2022/GSPCB/Other/8858/Legl7.q ¢y Date:5/07/2023

To,

M/s Sardessai Engineering Works,
Survey No. 30/1, Maddant- Thane,
(.‘ortalin!, Mormugao Goa

Emai(: a17sh _Samessqi@red Homail - cow

Ref: 1. NGT order Original Application No. 16/2016 (Wz)
2. Show Cause Notice No. 1/25/2020-PCB/Leg/16441 dated 16/12/2020
- Discharge of Show Cause Notice No. 2022/GSPCBIOther/8858/Leg/14173
dated 03/11/2021

Sir,
The Hon’ble NGT (WZ) in Executive Appl. No. 01/2023 in OA No. 16/2016- Salu
D’Souza & Anr. V/s GCZMA & Ors., dated 15/02/2023, has directed to assess the environmental

Dr. Shamila Monteiro

(Member Secretary)
For Goa State Pollution Control Board

Copy to:-

1) Mr. Sanjeev Joglekar, Senior Environmental Engineer, Goa State Pollution Control
Board... ... lo remain present for the said hearing.

2) Legal Officer, GSPCB...... {o remain present for the said hearing,

3) Shri. Keshav Fadke, Assistant Environmental Engineer, Goa State Pollution Control
Board...... 1o remain present for the said hearing,

4) Shri, Vijay Kansekar, GSPCB. ...... to remain present for the said hearing

5) Miss. Priyanka Naik, Jr. Steno..... to note down minutes of the hearing

6) Office copy.

7) Guard file.

-

Near Pilerne Industrial Estate, Opp.- Saligao Seminary, Saligao - Bardez Goa - 403511
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.j GOA STATE POLLUTION CONTROL BQABD
(An ISO 9001-2015, 1SO 14001:2015, 1SO 45001:2018 Certified Board)

Phone Nos : 0832- 2407700, “Gor Email Ids: .
2407701, 2407703 Chairman, GSPCB: chairman-gspcb.goa@nic.in

=1 Member Secretary, GSPFB: ms-gspcb.goa@nic.in
| 2 Office: mail.gspch@gov.in
By Regd. A.D/ By Email
No. 2022/GSPCB/Other/8858/Leg|q ¢ 4. Date: 5707/2023

To,

M/s Sachida Engineering Works,
Survey No. 43/1, Bondir- Cortalim,
Mormugao Goa

Tl 2 hariemam@ine@9mall- Com

Ref: 1. NGT order Original Application No. 16/2016 (WZ)
2. Show Cause Notice No. 1/25/2020-PCB/Leg/16443 dated 16/12/2020
3. Show Cause Notice No, 2022/GSPCB/Other/8858/Leg/14420
dated 09/11/2021

Sir,

The Hon’ble NGT (WZ) in Executive Appl. No. 01/2023 in OA No. 16/2016- Salu D’Souza &
Anr. V/s GCZMA & Ors., dated 15/02/2023, has directed to assess the environmental compensation
to be paid by the private respondents in line with polluter pay principle. In view of the same, GSPCB
has decided to assess any environmental compensation to be paid by the private parties/units, Hence,
you are required to remain present before the undersigned on 19/07/2023 at 3.1 p.m. at the office of
the Goa State Pollution Control Board, Saligao, in order to submit your say on the same, so that the

Board can process and initiate appropriate action in the matter.

Dr. Shamila Monteiro
(Member Secretary)
For Goa State Pollution Control Board

Copy to:~ ;
> 1) Mr. Sanjeev Joglekar, Senior Environmental Engineer, Goa State Pollution Control
. Board...... to remain present for the said hearing.

2) Legal Officer, GSPCB...... to remain present for the sald hearing.

3) Shri. Keshav Fadke, Assistant Environmental Engineer, Goa State Pollution Control

Board...... to remain present for the said hearing. '

'4) Shri. Vijay Kansekar, GSPCB. ...... to remain present for the said hearing

5) Miss. Priyanka Naik, Jr. Steno..... fo note down minutes of the hearing

6) Office copy.

7) Guard file.

-----

Near Pilerne Industrial Estate, Opp.- Saligao Seminary, Saligao - Bardez Goa - 403511
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® GOA STATE POLLUTION CONTROL BOARD
ciekice e A L RERERIGED]
(An I1SO 9001-2015, I1SO 14001:2015, 1SO 45001:2018 Certified Board)

omm— Email Ids:

Phone Nos : 0832- 2407700, __...mA Chairman, GSPCB: chairman-gspcb.goa@nic.in
2407701, 2407703 = Member Secretary, GSPCB: ms-gspch.goa@nic.in
“-"y'r- Office: mail.gspcb@gov.in
By Regd. A.D/ By Email
No. 2022/GSPCB/Other/8858/Leg [q Date:§/07/2023

To,

M/s Ferromar Shipping Pvt. Ltd,
Survey No. 43/1705, Chovte- Cortalim,
Mormugao Goa

Email: info@agrawalgroupgoa.com

Ref: 1. NGT order Original Application No. 16/2016 (WZ)
2. Show Cause Notice No. 1/25/2020-PCB/Leg/16446 dated 16/12/2020

3. Show Cause Notice No. 2022/GSPCB/Other/8858/Leg/14419
dated 09/11/2021

S,

The Hon’ble NGT (WZ) in Executive Appl. No. 01/2023 in OA No. 16/2016- Salu D’Souza &
Anr. V/s GCZMA & Ors., dated 15/02/2023, has directed to assess the environmental compensation
to be paid by the private respondents in line with polluter pay principle. In view of the same, GSPCB
has decided to assess any environmental compensation to be paid by the private parties/units. Hence,
you are required to remain present before the undersigned on 19/07/2023 at 3.00 p.m. at the office of
the Goa State Pollution Control Board, Saligao, in order to submit your say on the same, SO that the

Board can process and initiate appropriate action in the matter.
Dr. Shan}l'mneiro

(Member Secretary)
For Goa State Pollution Control Board

Copy to:-

1) Mr. Sanjeev Joglekar, Senior Environmental Engineer, Goa State Pollution Control
Board...... to remain present for the said hearing.

2) Legal Officer, GSPCB...... to remain present for the said hearing.

3) Shri. Keshav Fadke, Assistant Environmental Engineer, Goa State Pollution Control
Board...... to remain present for the said hearing.

4) Shri, Vijay Kansekar, GSPCB. ...... to remain present for the sald hearing

5) Miss. Priyanka Naik, Jr. Steno..... fo note down minutes of the hearing

6) Office copy.

7) Guard file.

------------

Near Pilerne Industrial Estate, Opp.- Saligao Seminary, Saligao - Bardez Goa - 403511
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Minutes of Personal Hearing Held on 19/07/2023 of M/s Ferromar Shipping Pvt. Litd.
Background Facts

46‘@ Pmnexuvt [);, 133_

1. In the matter of Salu D’'Souza &Anrs. V/s GCZMA &Ors before the NGT Application @\/

No. 16/2016 o=der dated 22/09/2020, Goa State Pollution Control Board was asked to
calculate the environmental compensation.

In view of the said order, inspection was conducted on 10/09/2020 to verify current status
of the unit under NGT Application No; 16/2016 in the matter of Saly D'Soyza &Ans,
Vis GCZMA &Ors along the bank of River Zuari at Cortelim, Mormugao Goa.

3. A show cause notice was issued vide no. 1/25/20-PCB/Leg/16446 dated 16/12/2020 to
the unit asking to show cause within 7 days of the receipt of this notice as to why
Polluters Pay Penalty should not be levied against the ynit for operating in violation of
the Water Act end Air Act and submit compliance report to the Board office.

Inspection was conducted on 02/01/2021 for verification of the factual position of the
extensions in the water body in the form of concrete jetty and earth filling,

5. Subsequent to the inspection datéd 02/01/2021, a show cayse hotice was issued vide no.

1/25/21-PCB/L2g/17866 dated 07/01/2021 to the unit for encroachsment. beyond the
permitted area,

6. A reply was received from the ynit dated 19/01/2021, towards the Showcause Notice
dated 16/12/2020 enclosing photographs of the signboard installed at the entrance of the
yard at Cortalim and requesting to withdraw the said show cause notice.

7. The unit replied to the show cayse notice dated 07/01/2021 denying the violations and
urged to convene a personal hearinig with regards to same.

8. The unit M/s Fetromar Shipping Pvt. Ltd. was called for the personal hearing on
08/04/2021 wita regards to the-show cause notice issued by the Board.

9. The unit M/s Ferromar Shipping Put. Ltd along with other 6 units and the Captain of

Ports and Directorate of Séttlement & Land Revenue was called for the personal hearing
on 21/09/2021.

10. The personal hearing dated 21/09/2021 was rescheduled on 27/09/2021 as the Advocate
representing the ynit requested for additional time to respond to the communication
received from Captain of Ports dated 02/09/2021,

11.On 09/1172021, Board issued SCN’s to M/s Ferrothar Shipping Pth Ltd no.
2022/GSPCB/Other/8858/Leg/14419 stating as to why a penalty of Rs. 41,53,716/-

should not be paid by the unit ynder the PPP to the Board for encroachment in river and
for gausing Environmental damage.

12. M/s Ferromar Shipping Pvt, Ltd replied to the showcause notice dated 09/11/2021 on
19/11/2021 denying the contents of the show cause fotice and stated that the issue
pertaining to the said notice will be addressed before the NGT on 23/12/2021.

13.0n  31/01/2023, Directions were issyed to ~ the unit  vide no.
2022/GSPCB/Letter/15016/Tech/21225 directing to pay 2 penalty of Rs, 41,53,716/- for
encroachment in river and for causing Environmental damage and to syspend operation
of the unit with immediate effect and submit compliance report to the Board office within
15 days from the date of receipt of the said direction.

14.M/s Ferromar Shipping Pvt. Ltd replied to the directions dated 31/01/2023 on

14/02/2023, denying the contents in the said directions and urged to provide details and
enable hearing w.r.t. same.
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15.On 15/03/2023, this Board issued letter to M/s Ferromar ShiPPmS Pw. dugmwiigg
detailed calculation of penalty fees for encroachment in river and for causing
environmental damage.

16. M/s Ferromar Shipping Pwt. Ltd., replied to the letter dated 15/03/2023 on 27/03/2023 'gb
denying the claim envisaged in the letter and not to impress any adverse ection.

17.On 05/07/2023, Board issyed letter to M/s Ferromar Shipping Pvt. Ltd, inviting for
personal hearing on 19/07/2023 (refer pg.101/c).

Advocate B.P. Sardessai Represented all ynits éxcept M/s. A.V. Salgaonkar regu?sted
one opportunity to place on record detail replies w.r.t allunits regarding permission
obtained by them alongwith the flow chart of their operative periods so the Authority/
Board can take informed decision with respect of each units.

Secondly NGT vide order dated 11/05/2022 has constituted a committee where in
GSPCB is one of the member .meeting was held by the committee and hext meeting is
yetto be held. If the decision taken by the committee is contrary based on documents /
Permissions already placed on record it will ¢reate conflict. Hence requested that Board
to await the decision taken by committee.

'i/ﬁﬂw *b

(Dr. ShamilaMonteiro)
Member Secretary
Goa State Pollytion Control Board -

S’afc—h; o C"’Tj/( D
jgsﬁ- ENeG WORKS

PERROWAR Juo V7 Ll
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@ GOA STATE POLLUTION CONTROL BOARD
M [T IGNOT AT Az

(An 1SO 9001-2015, ISO 14001:2015, I1SO 45001:2018 Certified Board)

Phone Nos : 0832- 2407700, —GoA Email Ids: o
2407701, 2407703 Chairman, GSPCB: chairman-gspcb.goa@mc'.m.
’ e Member Secretary, GSPCB: ms-gspcb.goa@nic.in
| 2 d Office: mail.gspcb@gov.in

By Regd.A.D

No.1/25/23-PCB/ Te.c) / 4245 Dated: ; /09/2023

SHOW CAUSE NOTICE

WHEREAS, vide order dated 11/05/2022 passed in OA no. 16/2016 (Salu D’Souza & 2

ors. V/s GCZMA & ors) the Hon. National Green Tribunal (Special bench NGT) was pleased to

decide as follows;

“Accordingly, dropping of proceedings against the private respondents by CZMA on the
ground of pendency oj" clearances before SEIAA is not Justified. Mere pendency of application
Jor CRZ Clearance cannot be treated as permission to continue such activities. The said

activities which are not permissible without CRZ clearance are thus directed to be discontinued

within three months from today.

Private respondents are also liable to pay compensation for past violations on Dpolluter

pays principle to be assessed by the GPCB as per law.”

Copy of order dated 11/05/2022 passed in OA no. 162016 (Salu D’Souza & 2 ors.
V/s GCZMA & ors) is enclosed.

Near Pilerne Industrial Estate, Opp.- Saligao Seminary, Saligao - Bardez Goa - 403511
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WHEREAS, the Board has vide letter dated 05/07/2023 has directed your Unit namely
M/s Sachida Engineering Works located at Survey No. 43/1, Bondir, Thana, Cortalim,
Mormugao Goa to remain present before the Member Secretary of the Board on 19/07/2023 in
order to submit your say in the matter of the directions of the NGT to the GSPCB in OA no.
-16/2016, vide order dated 15/02/2023; to asses Environmental Compensation to be paid by the

unit in line with the Polluter Pays Principle.

WHEREAS, on considering the submissions made by you at the Personal Hearing and
the material available before it, the Board has decided to direct your unit to Show Cause as to
why environmental compensation amounting to Rs. 8,15,39,062.50/-(Rs. Eight Crores,
Fifteen Lakhs, Thirty Nine Thousand, Sixty Two Rupees and Fifty Only) should not be
paid by you to the Board under the Polluter Pays Principle for operating without Consent of the
Board and past violation, in terms of the directions of the NGT as contained in order dated

11/05/2022.

NOW THEREFORE in light of the above and in exercise of the powers vested with this
Board under section 33(A) of the Water (Prevention and Control of Pollution) Act, 1974 and
under section 31 (A) of the Air (Prevention and Control of Pollution) Act, 1981, the management
of your unit namely, M/s Sachida Engineering Works located at Survey No. 43/1, Bondir,
Thana, Cortalim, Mormugao Goa is hereby directed to SHOW CAUSE within a period of 7
days from the date of receipt of this notice as to why you should not pay environmental
compensation amounting to Rs. 8,15,39,062.50/-(Rs. Eight Crores, Fifteen Lakhs, Thirty
Nine Thousand, Sixty Two Rupees and Fifty Only) to the Board under the Poﬂuter Pays

Principle for operating without Consent of the Board and past violation.
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TAKE NOTE, that failure to satisfactorily comply with the aforesaid notice within the
stipulated time period will compel the Board to initiate stringent legal action against you under
the provisions of the Water (Prevention and Control of Pollution) Act, 1974, and Air (Prevention

and Control of Pollution) Act, 1981 without any further notice.

Issuedonthis (0 day of September, 2023

Dr. Shamila Monteiro
(Member Secretary)
For Goa State Pollution Control Board

To,

M/s Sachida Engineering Works
Survey No. 43/1, Bondir,

Thana, Cortalim, Mormugao Goa

Enclosed as above;
Copy to,
1. Guard File.
2. Office Copy
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PPP Calculation Sheet of M/s Sachida Engineering Works

The Environmental Compensation shall be based on the following formula:
EC=PIxNxRxSxLF
Where, EC is Environmental Compensation in ¥
PI =Pollution Index of industrial sector
N = Number of days of violation took place
R = A factor in Rupees (%) for EC
S = Factor for scale of operation
LF =Location factor

The formula incorporates the anticipated severity of environmental pollution in terms of
PoltutionIndex, duration of violation in terms of number of days, scale of operation in
terms of micro & small/ medium/ large industry and location in terms of proximity to

the large habitations,
Note:

f. The industrial sectors have been categorized into Red, Orange and Green, based on
their Pollution Index in the range of 60 to 100, 41 to 59 and 21 to 40, respectively. It
was suggested that the average pollution index of 80, 50 and 30 may be taken for
calculating the Environmental Compensation for Red, Orange and Green categories
of industries, respectively.

g.N, number of days for which violation took place is the period between the day
of violation observed/due date of direction’s compliance and the day of compliance
verified by CPCB/SPCB/PCC.

h.  Risa factor in Rupees, which may be a minimum of 100 and maximum of
500. It is suggested to consider R as 250, as the Environmental Compensation in
cases of violation.

I. S could be based on small/mediuny/large industry categorization, which may be
0.5 for micro orsmall, 1.0 for medium and 1.5 for large units.

j- LF, could be based on population of the city/town and location of the industrial
unit. For the industrial unit located within municipal boundary or up to 10 km
distance from the municipal boundary of the city/town, following factors (LF) may
be used: Table No. 1.1: Location Factor Values

S. No. Population* (million) | Location Factor# (LF)
1 1to <5 1.25
2 5t0 <10 L5
3 10 and above 2.0

*population of the ¢ity/town as per the latest Cerisus of Iridia
#LF will be 1.0 in case unit is located >10km from municipal boundary
LF is presumed as 1 for city/town having population less than one million.

138
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Environmental Compensation is calculated since formation of the Goa State
Pollution Control Board dated 01/07/1988 as per the NGT order inr Original
Application No. 16 of 2016 (WZ) dated on 11/05/2022 in the Para 17 where it
stated Private Respondents are also liable to pay compensation for past violations.
The Environmental Compensation is based on the following formula:

EC=PIxNxRxSxLF

PI = Average Pollution Index for Orange Category = 50

N = Based on the details with the application, the date of commencement of
operation of the unit is 16/04/1981, which is prior to the formation of the Goa
State Pollution Control Board dated 01/07/1988. Hence, PPP is calculated from
01/07/1988 upto the date of inspection of the monitoring committee i.e.
10/07/2023. First consent issued on 03/06/2015 valid till 11/11/2021.

R = 250 since the Environmental Compensation is for violation.
S = 0.5 for small scale industry
LF = location factor value of population between I to S million

EC=50x 10,437 x 250 x 0.5 x 1.25
EC = 8,15,39,062.50/-
(Rs. Eight Crores, Fifteen Lakhs, Thirty Nine Thousand, Sixty Two Rupees and
Fifty Only)
OR
Minimum Compensation= 5000 X Number of Days
=5000 X 10,437
= 5,21,85,000/-
(Rs. Five Crores, Twenty One Lakhs and Eighty Five Thousand Only)

i

VIJAY KANSEKAR
JEE-GSPCB
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Annexure A-1

Item No. 01 (Court No. 1)

BEFORE THE NATIONAL GREEN TRIBUNAL
SPECIAL BENCH

(By Video Conferencing)

Org. Application No. 16/2016(WZ)

(L.A. No. 133/2020)

Mr. Salu D'Souza & 2 Anr. Applicant(s)
Versus

Goa Coastal Zone Management Authority through
its Member Secretary & Ors Respondent(s)

Date of hcan'._ng: 11.05.2022

CORAM: HON'BLE MR. JUSTICE ADARSH KUMAR GOEL, CHAIRPERSON
HON'BLE MR. JUSTICE SUDHIR AGARWAL, JUDICIAL MEMBER
HON'BLE MR. JUSTICE DINESH KUMAR SINGH, JUDICIAL MEMBER

HON'BLE PROF..A. SENTHIL VEL, EXPERT MEMBER
HON'BLE DR. VLJAY KULKARNI, EXPERT MEMBER

Applicant: Mr. Rahul Choudhary Advocate

Respondent: Ms, Ruchita Gupta Advocate for GCZMA
Mr.Pavithran AV, Advocate For PCB
Mr. A.D. Bhobe, Advocate for R-7 .
Mr. Bulkr{shna P, Sardeassal, Advocate, R-9
Mr. BhivsHankir Swaminathan, Advocdte, ¢

. ‘ORDER
The Issue raised -
1. This application has been filed under sections 14 and 15 of the NGT
Act with following prayers:-
“ :
a. The Répondents companices- (Resp. nos. 7 -13) be directed to
remove their vessels which are parked in the river-sometimes in

the middle of the river for months at times.

29
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‘b. The Respondents companies (Resp. nos. 7 -13) be directed to
make arrangements to conduct repair works within the dockcyard
that have been assigned to them, if at all, by the authorities.

¢. Respondents companies (Resp nos. 7 -13) be directed to rernove
all the mud, rust, metals and other foreigh material which they
have’dumped in o the river as this is a violation of pollution laws
a8 well as the CRZ nodﬂc&ﬁon. _

d. The GCZMA (Resp. No. 1) bé directed to inspect this area and
demarcate the encroachments which have been made by the
respondent companies in the Cortalim creek and within time
frame, these must be removed,

¢. The area of both sides of the Cortalim river be brought to its
-originel condition, as existed, prior to the proliferation of these
activities.”

2. - According to app;icantu,- the Respondent Nos. 7 to 13, M/s A.V.
Selgacnkar, M/s Saparia Dock Steel Pvt, Ltd,, M/s Sardesaid Engg. Work,
M/s Desa Engg. Works, M/s Vipul Engg. Works, M/s Sachita Engg. and
" M/s Perromar Shipping Pvt. 'Lfd. at' Meddant, Cortalim, Goa have sst up
shipyards in tidal creek lcnown-'a.-. Cortalim Creek in South Goa which
flows into Zuari river upto Quellossim. The water chahnel is approximately
150 méters wide during high tide a.nd reveal extensive mud flats at low
tide. The cﬁa.nnel is bordered by mangroves on bath sides and has khazap
lar’xd on one side. For these rcaaoné-.the Cortalim creek is zoned as CRZ-]
in the approved Coastal Zone Management Flan (CZMP) for Goa.

3. Thechannelin pé.rdcular is the br'éeding, spawning and nesting site
for several river 'ﬁsh spécics,. clams, oysters, crab and shell fish. Years

ago, one could also find the Windopane Oysters here (now and endangered



species). From earliest times, the villagers of Cortalim are dependent on
the abundant fishery of this area for their own food as well as for earning
8 livelihood. They sell the catch in the nearby markets or along the
highway which borders their villages. Approximately 7 companies (Resp.
Nos. 7 to 13) have set up shipyards, one next to the other, On the opposite
side i.e. the northern side, there lies an extensive stretch of riverine land
which opens up into vast khazan lmi:d, where paddy used to be cultivated
and later, they are used as fish farms. The land is also suitable for
commercial fish breeding. Being a tidal creek, fishing and farming
activities are based on the ebb and flow of the Zuari river. During low tide,
the riverine land dries Jp at which tme the fisher folk cast their Futanis
(large nets) which will trap the fish that cor;zes in at high tide. During low
tide, the fishermen and women also wade in the creek’s waters, scouting
for clams; crabs, Oysters and other shellfish, whiqh'oxlacc used to be found
in abundance in this area, but have now declinegd owing to the activitieg of
shipyards which spill out into the channel, Their business activities have
created large scale damage to the Certalim creck which, besides destroying
t.he local ecology, has also s_cvcrgly ,hg;i;percd.ﬂze livelihood of the fisher
folk. ‘

4. The applicants have described. the damage caused by the private
respondents as follows:-

“f)  Several bargss and shipping vessels, large and small, lie

- Pparked in the channel, for yeafs together, under guise of repairs tg be
carried out, There is no effort made to draw these vessels into the
dockyard area for repairs, if there exists one and to dispatch them on
their way after ‘completion of repair works. In Jact, the channel hqg
become a sort or permanent parking area for these vessels. Officig]
parking charges levied: by Captain of Ports is a mere Rs. 3/ per day,
As a result of such indiscriminate barking there is little or no Jree
Space in the creek where the villagers can carry out their traditiong]
fishing qctivifies, In fact, the. trawlers, barges, ships and other seq
vessels are encroaching in the same area where the Jisher folk haye
been conducting their traditional Jfishing activities, .
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(if and rust ffrom the worn-out vess'eb, after c.l'uppfng
geanf:;e ann:le:-t::plfaiﬂng the Tm'ges is cumpleted, simply fall into the
creek's waters.or are dumped there, since this is the edsiest way to
get rid of the industrial waste. The channel is tffus.sﬂted and _is also
polluted from this waste. It is only the constant tidal actioh w.h:ch has
kept this creek still alive, although far from the good health it was in
edrlier,

(i)  The respondent companies have also reclaimed portions of the
channel by dumping mud and debris into the waters, thereby securing
additional portions of land for installing the various eguipments
required by them for the shipyard activities,

(iv)  Shabby coricrete structures have also been illegally built in th_e
river, thus extending the area occupied by the barge repair
Companies.

(v)  The entire bank of the creek is lined with barges, trawlers,
boats and other sea-going vessels, as the safe waters of the_ creek
have become a cheap parking option for vessels wheh not in wuse.

" Landowners owning properties alongside the waters accept a pittance

to permit the frontage of their ptoperties to be used for anchoring the
vessels, -

(Vi)  Several barges are now hatfsubm&yed in the waters, or st:uck
in the mud flats for years and such vessels can no longer be repaired

‘and have to be broken up, Ship breaking and ship building are fow

freely cartied out in this CRZ I area whthout any environmental
safeguards. '

11.  In the same, Gooéle image, one can also see, on the opposite
side, the vast khazan lands with mangroves ftinging the entire area,

- There are sluice gates and bunds strategically. located to facilitate ne

tradition form ofagriculture in this ecologic fragile area. All these tian-
made binds and sluice gates crafted out over the years éan easily be
rendered defunct if they are not attended to Jtom time to tithe, which
Is only possible if the villagers can earn a living maintaining themn,

12, At Exhibit Bis a Goqgt'et.‘{}nag'e of the same area ddted around’

years earlier, i.e.; 4April, 2011. This image has been downloaded ffom
the net, to illustrate how the activities of the companies a steadily
ificreasing and encroaching further and further into the river Channel,
A comparison of the two pictures will easily show that presently, there
is little room in the channel Joringress and egress and none at all Jor
casting the Futanis and Aris inithe rivérine area. The bundhs are also
breached ahd for this reason the villagers have abandoned the paddy
cultivation and the fish ponds in the khazan land.

13. Applicants annex at Exhibit C a copy of Hydrographic
Surveyor's map of the area. The location of M/s A.V. Salgaonkar
Shipyard is marked on the map this is the first of the shipyards in this
channel, others are all eastwards. However, even ahead of the
Salgaonkar shipyard (i.e. towards the. Zuari bridge) there are other
inor ‘repair yards, which are also carrying out repairs such qgs

N
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ciu'pping, Painting etc. The map also indicates the mud flat area, the

14,

net areas and other navigation features,

Besides these very obuvious impediments to their traditional

occupations, the fishing activities are severely affected as follows:

S. The

fi) Mouement offish is disturbed. Fish cannot move freely in
the channel. The catch has decreased considerably.

fi) ' The waste oil, rust, chemicals etc. used in chipping and
cleaning the vessels, the Paints and other materials used to
refurbish the barges have polluted the river considerably and
destroyed the breeding grounds of the clams, aysters, crabs
and shell. fish that werg plentiful here, not. so- long ago,
FPresently, the fish catck is less than a fourth.of whatf used to
be availakle barely g decade ago. It may be mentioned thatthis
channel, because of its unigue features of ‘haying both Khazan
lands and mangroves, was -bountiful in shellfish.’ Fisherfolk
could actually earn-a decent livelihood merely by-wading into
the channel water and harvesting the fish caich. There are more
than a hundred: ﬁshed_'dlk-(norcbunting‘fanﬁly members) who
arg dependent for their livelihood from fishing in this. areq,
Several villagers have Jfishing licenses from the Directorqte of
Fisheries which are renewed annually, At Exhibit D colly are
copies of some of the licences issued to the fisherfolk, -

@)  The Aris (fi hing stakes) are déstroyed when ships move
in and gut. of the channel. Similarly, the Futgnis'(nats) which

are traditionially cast wide, can no-longer be operated as the.

channel is blocked by the vessels and is no longer available to
the fisherfolk or the nets get tomm-and damaged by the
movement of the barges and trawlers. o

fiv) Dueto the tidal water currents, the flow of water being

3.1 obs‘tryet'eq-py:ﬂw.vessels in the channel, turns. and pushes )
‘towards the sides -of the creek, breaking the -binds and

(Y- The turbulence in the water also makes navigation

acrass the channel difficult; thereby causing-hardship and
danger, forthe moveinent of the fisherfalk's smait canoes,

(v) - The embankment. on both sides of the “Hver is. also
collapsing in places and is shored up with cement concrete in
‘Some areas by the companies;

(v)  in addition there is a lot of sound pollution caused p
sand/ shot blasting while repairing vessels,” ' ;

applicants  have suggested  following' questions for

consideration:-

@

(i)

Whether ﬁgse companies (Resp. Nos. 7 'to 13) have all
permissjons to operate and conduct their business;

Whether they have encroached into the creek by constructing

“structures or' dumping mud, and Whg_t;_liér_ these. are .

obstructing the flow of the créek;_ :

33
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(i) The extent of the pollution in the creek caused by the ship
repair works and the manner in which the pollutants can be
removed, and estimated costs for the same.

(i¥) The thanner in which the ship building and barge repair
activity can be regulated, so that there is no lopger any

encroachment in the creek from such stationary vessels.

Procedural 'mstory' stand of the raopondont-

5.  ‘The application was filed on 1&.01.2016 ‘and ¢ame up for heating on

© 04.02. 2016 when the Tribunal jamied noﬁce to the Respondetits, including
" the Projcct Proponenta (PPs), State PCB, GCZMA and Captaifs of Ports who

d h_B.V.t: filed their respective replies.

7. Reply of GCZMA is that ”the Bombay Migh Court at Goa vide

© Jjudgment da.ted 30.07:2017. in PIL No, 6/2013'held that GCZMA could not

have granted. permission for the barge repair-activity and only MOEF&CC
could graht such permiasion The High Court directed that ntatus quo may

be mgintained fo: six months to cnable rnqlusite permission after which
-the. qctivlty willnot be alhmpd unlos!l pvm‘ﬂ!qion ia e.mnted The time whs
: exfenﬁed upto 05.07 2018 antl thcreuzter liberty was given to the parties

to approach this 'Irlbunal ’i‘he GGZMA gave show cause notices but the
proéeedings wete ﬁnally dropped on 23 09. 2021 ih view of permission

granted by the Captain of Ports and orn the ground that-thé tnatter was

© pending before SEIAA, as revised CZMP had been not finalized as per

201172019 CRZ notifications. However, with regard to M/s Sachita Engg,
Works and M/s Ferromar Shipping Pvt. Ltd, directions for restoration of
the area were {ssued and compensation of Rs. 5 lakhs and 10 lakhs
respectively was required to be paid. Relevant extracts from the statys
report filéd by the GCZMA on 10.11.2021 are reproduced below:-

(o)



“4.  That a show cause notice dated 21.09.2018 was
issued to M/s Desa Engg. Works (Respondent No. 10) in
reference to one complaint dated 11.07.2018 made by Mr,
Probre Jesus Vaz regarding barge repair activity in the river
Zuari, The said complainant has also filed PIL bearing No.
6/2013 before Hon'ble High Court of Bombay at Goa being
aggrieved by the barge repair activity undertaken in the Zuari
river which was ‘taking place after permission dated
27/01/2010 and 01/02/2010 granted by GCZMA to M/s
Desa Engineering works. Hon’ble High Court of Bombay at
Goa vide judgment dated 31/07/2017 had disposed off the
petitions (bearing ro.6 & 1072013 filed by Mr. Antonio
Fernandes & Ors. and Voice of Villagers) by quashing the
permissions granted by GCZMA with a view that the
competent Authority to grant permission in this case is MoEF,
Government of India. Rurther, M/s Desa Engineering was
granted status quo for a period of 6 months to get the required
permission from MoEF. After the expiry ‘of this period of 6
months, M/s Desa Engineering has been segking extension

-0f the period of status quo from Hon’ble High Court of Bombay
-at Goa from time -to time with last 'Such extension granted

expiring on 5th July 2018 wherein the court also directed M/s
Desa Engineering to approgoh Hon’ble NGT for any further
orders, ' ‘

Based on the application filed before Hon'ble Tribunal,
inspection report of the Expert Member of GCZMA and Survey
report dated 30/06/2016 of the DSLR an illegal activity
resulting in blatant and serious violation of CRZ Notification

2011 was noticed, Accordingly show cause notices dated '

18/09/2020(6n0's)were issued to M/s A.V. Salgoancar, Dock
and Shipyard, -Ship Building & repairing,. Maddant
Cortalim.[Respondent No, 7), M/s Saparia Dock Steel Pyt,
Ltd.,, Ship building and repairing Maddant, Cortglim.
{Respondenit No. 8), M/s Sardesai Egg Works Dockyard ad
ship building and-repairing, Maddant, Cortalim,{Respondent
No. 9), M/s.Vipul Engg Works Dock, Slipway, ship building.

- and rep‘t;iﬁ;_ly'Mad_dant;,Cqmlind—({igquhden‘t No.. L), M/s
- - SanchitaEngg Ship. buil _ ‘
. Engg Chovoth, Cortalim (Respondent No. 12)and Mys

ding ;and' Repairing €/ o. Shiradkar
Ferromar Shipping Pvt Ltd Ship. building and Repairing, C/o
Agarwal Shipyard Chovoth,  Cortalim.(Respondent No.
/3).The office of GCZMA wags in receipt of replies from the
Respondents on the show cause notices issued by Authority,

PROCEEDINGS BEFORE GCZMA:

4. Show Cause Notice dated 21.09.2018 issued o
Respondent No. 10:

The GCZMA in its 1941 meeting held on 15.03.2019 observeq

and held as under:

The authority haa‘rd the concerned parties in the matter. The
authority noted that it had issued a-show cause notice only
to verify the question of Whether the Period.of stay has beep,

* extended further by Hon’ble NGT to M/s. Desa Engineering,

The authority noted that the respondent has saught severg;

4
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extensions. from the Hon’ble High Court of Bombay at Goa
and also sought reliefs/clarifications from the MHom'ble
Natibnal Green Tribunal and Supreme Court of India on
various occasiohs. The authotity hoted that it had granted
Permission/N.O.C to the respondent for dry dock and repair
work in the year. The permission/N.0.C granted by the
GCZMA were set aside by the Hon'ble High Court of Borbay
at Goa vide judgment order dated 31/07/2017 with a

-direction to the Respondent to approach the Competent

Authority to take approval for construction of dry dock The
applicant had. already completed construction of dry dock
based on the earlier N.O;C permission from GCZMA when the
order dated 31/7/2017was passed by Hon’ble High Court.
The authority noted that pursuant. to ordets of the Hon’ble
High Court, the respondent has applied to State Environmeht
Impact Assessment Authority (SEIAA) which is the competent
authotity.to grant necessary permission for the said diy dock
The State Environment Impact Assessment Authétity (SEIAA)

-has presently kept the. application of the respondent ih

- -~ abeyance ‘due to bar ifposed by Hon'blé NGT for
.- development Page 19 of 25 activity vide its. order dated

+ 22/11/2017 passetl in the Mehdad & Anr. V/$ Ministry of

Environment, Forests & Climate Change &ors. The authority
noted that the- NGT order dated 19%09 2018 in MA
no.1343/2018 in Mehdad v/s MoEF & CC Ors. has allowed
the respondent to undertake barge repair wbrk with a

* +“"clarification that if the:repair acttvity.is found to be tinor in
“~nature ndt amounting to ‘development activity’, as it is not
. barred.by its'order dated 22/11/2017. The authority further

took note of dated 20/12/2018, forwarding the view of
Captain of ports pertaining to list of activities with pertain to
repairs and not-development, It is the case of the respondent
that the activities at site are of minor nature and hence not
covered under term ‘Development’. It is the case of the

e Complainant/ petitioner the said dry dock is now operating

without any:permission/NOC from competent authérity. The

. authority observed that the otders of the Hon'ble High Court
.- of Borhbny- at Goa in the year 2017 and the recent érder of
- the Hon’ble NGT dated 19/09/2018 have not clarified the

position about the existing dry dock The: present case has
unique facts as the applicant who Ras already constructed
‘the dry dock has been directed to obtain a permission/ NOC
from competent authority by the Hon’ble High Court of
Bombay at Goa and the Goa Slate Environment Impact

' Assessment Authority ’£SEL4A) is unable to consider the

application on its me The authority after -considering

_peculiar facts and circumstance noted that Goa State

Environment Impact Assessment Authority (GSEIAA) is
seized of the matter and is yet to take final decision in the
matter. Considering the above the' Authority resolved to
discharge the Show Cause Notice issued to respondent,

The matter before Goa State Environment Impact Assessment

Authority (GSEIAA) is pending as the CZMP JSor State of Goa
has not been finalized,

-
~
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A copy of the relevant bages of the GCZMA 194th meeting
held on 15.03.2019 is annexed herewith as ANNEXURE A,

B. Show Cause Notices dated 1 8.09.2020 issued to
Respondent No. 7, 8, 9,11, 12 & 13:

7. During 231% GCZMA meeting held on 15/10/2020, the
Counsel of the Respondents sought for time to argue the
matter. The Authority decided to grant time by fixing the
matter on. 29/ 10/2020 at 3.30. pm. ‘

8.  The matter placed JSor hearing during 2334 GCZMA meeting
held on 29/10/2020. Wherein Counsel of the Respondéntsg,
9, 11, 12, and 13 were present. The Notice addressed to A.
V. Salgaonkar (Respondent no. 7) was returned back with q
Postal endorsement "Addressee expired Returned to Sender’,
the Authority directed the Complainants to place on record
the names and addresses of the legal heirs. The Counsel for
the respondents sybmitted as under:

a that the activities carried out by them are foreshore
which is permitted under the CRZ notification 2011 and
that they were in existence prior'to 1991,

b)  Further the allegations that the respondents have
done encroachment post 1991 are.incorrect including
the plan prepared .by the DSLR which has not
superimposed the correct Ppicture. .

¢) the plan does not indicate the extent of area of
encroachment done by the Respondent:

The Complainant tvere asked by the Authority as to whether they
have got anything to substantiate to which they stated that they
have nothing to say, however, the Authority deemed it fit to cqj]

*‘upor both the parties to file written arguments by posting the
. matter on 19/11/2020 at 3.30 p.m. However nons appeared on

19/11/2020. The Authority decided o issug fresh hearing notices
to all the gffected parties along with complainant. - ;- o ®
S On 10/12/2020.in 239 ineeting the Complaingnt namely
- 4ntonio and:Joaguim were present. The Ld. Adv. for the
. Resporndents: was also present and prayed for time. The
* Authority granted. the time and ddjourned the matter on
07/01/2021 at 3.30pm. However, the -said meeting waqg
.postponed to 25/01/2021. :

10, ‘During 244 meating held: on 25/01/2021. The Complainants

were present in person. Ld. Adv'A Bhobewas present for
Salgaonkar Shipyard. Ld and Adv Girish Sardessai’ was
present for four Shipyards and argued the matter §tating that
the structures are. very old and are shown in the survey plan
and prayed for time to produce the copy of the affidavit filed by
the Captain of Ports before the. Hon'ble Supreme ‘Court, The
Authority decidéd to call the old cadastral plans and reports
Jfrom the Captain of Ports and Goa State Follution Control Boarg
to focus on the issue involved in the Ppresent matter. The Matter
was posted on 04/02/2021at 3.30 pm.

11. During 246 GCZMA riieeting held on 04/02/2021 L, Ady

Ashwin Bhobe was present for Salgaonkar Shipyard and Ady

!

37



12,

182

appeared for other Respondents, The complainant remained
Present. A letter was received from the Directorate of
Settlement and Land Records stating that no cadasttdl survey
records are avaflable with the Office. The Report from. the
Captain of Ports received wds placed on record. Advocate
Bhobe pointed out the reply ahd permissions for Salgaonkar
shipyard. Furthet stated that it is the oldest jetty operating
from 1968. The authority after hearing both the parties decided
to call the official from the Captain of Ports Department to

explain the map and posted the matter on 11/02/2021 at 3,30
pm, ; ‘

During the 248 meetingheld on 11/02/2021 offitial fréth the
captain of ports remained present for hearing. Ld Adv AsRuwin
Bhobe remained present, for respondent Salgaonkar Shipyard
and Adv Lad appeared for respondent No. 8, 9, 11, 12 and 13,

- Authority after. heating the parties the matter was posted on

13,

/2021,

. During the 249" GCZMA meeting held oh 18/02/2021, the

offitials from Captain of Ports were absent. Authotity hoted

- Cthat officidls Jrom Captain: of Ports didn't appear befare

Authority.and the authority aftér hearing the parties the hatrer

., was ‘posted for 25/02/2021. The Authority adjourted. the
' matter on 25/02/2021 dt 3.30pm and directed that captain of
- Ports may be asked to depute offictals well conversant with

14,

Iy

matter along with the documents,

- During the 2512 . meeting held on 25/02/2021, the officials

Jfrom Captain of Ports was present, The authority after hearing
both the parties decide to superimpose the Cadastral map

- which are in possession of the Captain of Ports with the maps

from DSLR. The matter was further posted for 02/03/2023.

During the' 2521 GCZMA meeting held on 02/03/2021, The
 Complainants-were present in person and stated that the Dry

. dockyards which are available in private land is not shown in

- the pldn. The officials from Captain of Ports Departhent were

- present and produced the area statement of the lahd leased
" by the Captain of Potts, Surveyor from-DSLR was also present,

“The Authority after hearing:the parties decided to write to

Village Panchayat of Lotulim ‘to furhish the copies of

documents produced by the Respondents and the permission .
- granted along with the- docurhents. Further the Captain of

Ports was directed to prepare the plah showing the areq of
land granted by them on lense to the Respondents and how

' much area can be granted under the Indian Port Act. The

16,

matter was posted on 11/03/2021 at 3.30pm.

On 11/03/2021the Authority postponed the said matter to
25/03/2021. However, Items as per Agenda from Case No. 1.1
to 1.23 (subject case) could not be taken up for discussion on
25/03/2021 as the Secretary Environment & CC and the
Chairman CRZ was busy with administrative work and hence
this agenda items from serial No.1.1 to 1.23 stood adjourned
arid fixed for hearing on 30/03/2021 at 3.30 pMm. On
30/03/2021 the matters were postponed and decided to issye
Jfresh hearing notices. Fresh notices were issued to both the

10
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parties for personal hearing scheduled on 01/07/2021 at 3,30
pm. ,

17. During 263r meeting held on 01/07/2021 Adv. Balkrishna
Sardessai who was appearing for Respondent No. 8, 9,11 12

Authority after caonsidering the Email sent by the Respondent
No. 8,9, 11, 12 and 13requesting for.adjournment decided -
to grant the time in the matter and the matter wgs
accordingly posted on 06/ 07/2021. ‘

18. Dyring 264t GCZMA meeting held on 06/ 07/2021,Adv A
hobe was present for Salgaonkar Shipyard and Ld Adv

- Balkrishna Sardessai was present Jor four Shipyards being
‘Respondent Nos. 8, 9 11, 12 and 13 Representatives of
Captain of ‘Ports was present. However, the Complginant

Mr. Salu D’Sauza wags absent. The Authority noted that
since the Complainant was absent and in the interest of
natural justice matter was posted for’ hearing on
29/07/2021 4t 3.30 p-m. However,the authority meeting could

nat be held on 29/07/2021 due to Legislative Assembly session,

19, Dyring 268" meeting eld on 19/08/2021, the Authority decided
to furnish a copy of the plan and Jurther posted the matter for
@rguments an 26/08/2021 at 3.30 p. m. The authority jurther
directed Captain of Forts o identify the offending structures on the
site which have appeared on survey plan and fix responsibility of

- onstructing those on parties concemed at the ground by daing filed
‘inspection and lacal enquiry. However, the meeting scheduled for
26/08/2021 was posiponed to 02/09/ 2021 at 3,30 pm, _

20. During 270% maeting hald on 02/09/2021,the Authiority after

detailed discussipn posted the matter on 23/09/2021 at 3.30

- pmjorfingl arguments Mth,th;.mmmnislio complainant to put
"up defence Upon obtaining plan submitte by Captain of Parts,

2L The-mutter-wds placed in the ‘J72M MEETING: held on
/032021 Jor firal hearing wherein the Autharity decito
Jollows: 3

The Authorityj pursuant to mapping plan submitted by the
office of DSLR, .a show ctause notice. dated 18/09/2020
was issued by authority. to‘'the ' respondents. Tha
respondents have filed their detailed replies ‘to the
respective show cause notice:

14/s A V SalgoancarLtd:- With regard this respondent the
authority perused detailed reply dated 13/01/2021 filed
by the respondent interalia stating that the jetty waqs
existing prior to 199}, produced permission from Captain

- of Port dated 09/06/ 1965 for canstruction of additiongal
slipway adjoining ‘the - existing Cortalim Workshop, tax
receipts imposed by Village Panchayat of Cortalim qng
rental charges paid to Captain of Ports. It is the case of
the respondent that. DSLR report is. incorrect as there s
basis for claiming that there are extensions in the water:
body. B . %o '

11
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The matter involves water front/forshore usage and
hence the authority has sought assistance from the
officials of Captain of Ports to effectively decide the
matter. The authority further had directed the parties to
show further documents. vis-a-vis the area possessed by
them individually. The Captain of Ports DSLR were also
requested to superimpose the plan prepared by DSLR
depicting the area of land allotted granted on lease to
respondents to the concerned docks.

A plan was submitted by the Captain of Ports yide letter
dated 06/07/2021 showing extent of area covered under
N.O.C. of Captain of Ports. The said letter dated

. 06/07/2021 along with- plan- was" elrculated to all the

parties before the authority. The Complainant also filed their
say vide representation'dated 23/09/2021.

' The Authority perused the DSLR plen edrlier prepared in

the year 2016, reply along twith documents filed by the
respondents, plan prepared by the Captain of Ports dnd
also rejoinder filed by the Complainant in the matter, The

-Authority noted that M/s A V Snlgaoncar Ltd has

submitted relevant documents interalia depicting drea under
their possession and jetty prior to 1991. The Captain of
Ports have also indicated. in:thefr plan.that water frontdge area

+0f 7500 sq mtrs has been granted by them. The authority

noted: the .permission for use water frontage was infact

' granted in the Captain of Ports in the year 1965, In view of

the: above permissions granted by Captain of Ports and

- other documents on: record the authority decided to

discharge show cquse notice issued ungainst M/s A V
QSalgaorj:-cm_- Ld, - '

" Mfs Baparia Dock .Steel Prt Ltd: With regard to. this
- respondent Inquiry has revealed that there is pertission
_ issued-by the Dy. Captain of Ports Mormugao for use of plot
-in the year 1964, Also the permission issued by Captéin of

Portts for utilization of river bank land in the year 1972 along
with ' Registration certificate of establishment issued by
office of labor inspector:in the year 1984. The unit placed on
record consent to operate issued by the GSPCE dated 11-04-
2011. The unit has also placed on: record order of
regularization of existing.old ship yard by GCZMA dated (9-
02-2011, S

Upon hearing the representative of the unit the concerned
officials from the Captain of Ports department were
required to clarify the extent of area for which permission
was issued so as to analyse whether the activities
undertaken by the unit M/s, Saparia Dock Steel Put, Ltd,
amounted to encroachments in contravention of
permissions granted.

The Captain of Ports have furnished their report along with
map and indicated the area of permission that the unit was
allotted way back.prior to 1991 and in considetation

12
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therewith it is advanced that the undertaken activities are
within the permissions granted by the competent authority
at the relevant time. The Captain of Ports have also
indicated in their plan that water frontage area of 2880 sq
mirs has been granted by them.

After hearing the parties and officials at several hearings
it has been concluded that the activities of the unit M/s,
Saparia Dock Steel Put. Ltd is not in contravention of
permissions granted, as such the unit Sardessai
Engineering Works ‘is discharged from the Show Cquse
Notice issued by this office.

The authority noted the permission for use water frontage

was inflict granted in the Captain of Ports in the year

1972. In view of the above permissions granted by Captgin
of Ports and other documents on record the ‘authority
decided to discharge show cause. notice issued dgainst
Sgparia Dock Steel Put Itd, '

- Mfs snrdaadixng'g":,.Wofk's: With regard.ta this respondent -

Inquiry has.revealed that there is permiission issued by the
Captain of Ports for conducting activity of dry dock and

detailed perntission was placed on record which was issued

in the'year 1971, Aiso the permission issued by.Health
Centre in the year 1968 to undertake barge repair and
macking shop work at Cortalim along. with Certificate of
Registration issued by the Directorate of Industries in the
year 1973. -The unit placed on record consent to opergte
issued by the GSPCB dated 19-08-2015 so also permission
issued by the GCZMA dated 12-03-2015 to the DPre-existing

unit. Upon hearing the representative of the unit the -

concerned. officigls from the Captain of Ports depaitmaent

‘were reguired -t clarify the extent of area for which
‘permission -wqs issued..so-as to. analyse .Whether thg

‘autivities yndertaken by the unit Sardessal Enginsering
Works anigunted ‘to. encroachments i contraventign of

. permission granted..

The Captain of Ports haueﬁzrniéhed ‘the'ir report along with

map and indicated the area of permission that the unit was
allotted way . back prior to 1991 and in consideration

therewith it is advanced that the undertaken activities gre -

Within the permissions granted by the competent authority

. at the relevant time. The Captain of Ports have also indicated

in their plan that water frontage drea of 9000 sq mirs has been
granted by them.. |

After hearing the parties and ofﬁcials at several hearings
it has been concluded that the. activities of the unit

Sardessai Engineering Works is not in-contravention of

permissions granted, As such the unit Sardessa;

Engineering: Works ‘is discharged Sfrom the Show Cause

* Notice issued by this office. -

13
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The Authority decide ta continue further hearing w‘,‘h respect
of M/s Vipul Engg Works Dock, M/s Ferromar Shipping Put
Ltd..and M/s. Sachinda Engg. The Authority further Qecided
to initiate fresh proceedings against Inas Caetano D’Souza,
Anthony Engg Works, Arcanjala D’Souza, Aspergeate. Desa
and. Lucy Alvares as per report of the.Captaif of Ports and
copy of notice to be sent to Goa State Pollution Control
Board(GSPCB). The next meeting is fixed on 07/10/2021 at
3.30 pm. :

A copy of the relevant pages of the GCZMA 272" MEETING Held
on 23/09/2021 is annexed herewith as ANNEXURE B.

In the 274" GCZMA meeting held on 07/10/2021. The
Complainant Mr. Salu Dstuza was present in person. Adv.
Balakrishna appeared - for respondents filed fdllowing
documents and argued the matter. In the said meeting it was
decided as follotws. "The Atithority after Hearing both the parties
decided to post the matter for further afgurhents on
21/10/2021 at 3.30. pm. Further fresh cases to be opehed
against 5 violators tdentified ‘by- thé Captain of Ports after
Suwey'" * . Re e, . .

The matter was-fixed for personal hearthg in the 276" GCZMA

meeting held on-21/10/2021 and 23/10/2021 wherein it was
decided. as follows:- "The - Authority discussed and

- deliberated on -the matter pertaining to M/s. Fertomar

~Shipping. Pvt- Ltd..and Vipul Engineerihg Works Dock. The

pot ~Authority perused: the documents filed by the respondent
-'and’ submisstori made by the Complainant. The Authority

. ‘noted that'the Captain of Port has earlier already submitted

a plan showing extent of area covered under N.O.C of
Captain of Ports. - ' ‘

“With régard to maiter of Ferfomar Shipping Pvt Ltd, the
* . Authority noted that the said Respondent has been granted

:area of 336 sq mtrs and additional water frontdge areq of
1050 sq mtrs by Captain of Ports in the year 2004. The
Authority observed that the Respondent Nas produced
Certificate’s dated 22/07/1972 and 27/01/2b20 issued by

 Captain of Ports, Certificate of Registratioh of Small scale

. industries issued by Directorate of Industries and Mines

dated 03/10/1968, N.O.0 dated 05/08/1999 issued by

- 'Village Panchayat Cortafim, Form 1 & XIV of Survey ne.43/1,

3, 4, 5 Cortalim village, Mormuguo, Refiewed NO.0 from the

“Captain of Ports dated 26/02/2016 & 27/01./2020, House
Tax and Trade Tax recéipts. issued by Village Panchayat of

Cortalim dated 22/05/2020, Consent to Operate under Air
and Water Act issued by Goa State Pollution Control Board

- dated 21/10/2015 and 22/09/2020. In view of permissions

granted by Captain of Ports and other documents on record the
authority: decided to discharge show cause notice issued
against Ferromar Shipping Put Ltd.

" With regard to matter Vipul Engtineering works, the

Authority " noted the inquiry has revealed that the
Respondent has a NO.0 dated 26/09/1974 issued by
Captain of Ports for construction of dry dock, construction
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licence of the year 1974-1975 issued by Village Panchayat
of Cortalilm/Quelossim for dry dock and further 1V,0.C's
dated 06/01/2017 and 05/10/2020 issued by Captain of
Ports. The Captain of Ports has Jfurther confirmed an total
area 2472 permitted by them inclusive of water frontage. In
view of the above permissions granted by Captain of Ports
and other documents on record the authority decided to
discharge show cause notice issued against Vipul
Engineering works.

The Authority further decided to hear the matter of M/:s
Sachida Engineering Works and posted the matter on
28/10/2021 at 2.30pm Jor final arguments by keeping in
mind the directives of the Hon’ble NGT.

A copy of the relevant pages of the 276" GCZMA meeting held on
21/10/2021 and 23/10/2021 is annexed herewith as
ANNEXURE C,

The matter was fixed in the 277t» GCZMA meeting held on
02/11/2021 wherein it was decided as follows:- “The
Authority noted that it had earlier discharged the M/s

'HnOmér'Shipp'ﬁm-,Put Ltd for the areas allotted and

verified by Captain of Ports as depicted in their plan. The
Authority observed that there is area having 2177 sg mts with
water logged portion and slip-way.. The Authority noted the
M/s. Ferrorhar Shipping Put Ltd claims that sdid areq belongs
to them and utilised for foreshore activitiés. The Respondenit
M/ s Ferromar Shipping Pvt Ltd has failed to produce on record
any document depicting as which authority has. given

.. permission pe mission for the same. The Captain of Ports.has

25,

 clearly indicated that the said area of 2177 sq mts is without

any penmission from them. The Authority hence decided to
direct Réspondent M/s Ferromar Shipping Put Ltd. to restore
the said areq to its original state. at their own cost in 4
weeks. failing which. Captain --0f Parts and River
Naviggtion Départment.will do the.same at the cost of
Respondent. The Authority further decided to impose cost of
Rs. 10 Lakhs to be recovered Jfrom the Respondent M/s,
Ferromar Shipping Put Ltd as compensation for
Environmental. damage to the area. -

With Regard to Mis Sachita Engineering, the Authority noted-

that Captain of Ports has identified area of 1510 sq mts qs
Dpermitted area. The remainingarea of 572 sq mts abutting eqch
slipways hence without any permission Sfrom any Authority,
The Respondent M/s Ferromar Shipping Put Ltd has failed to

- produce ori record any document depicting as which authority

has given permission for the same. The Captain of Ports hgs
clearly indicated that the said area of 572 sq mts is withoyt
any permission from them. The Authority hence decided to
direct Respondent M/s Sachida Engineering to restore the
said area to its original slate at their own cost in 4 weeks
Jailing which Captain of Ports.-and ° River Navigation
Department will do-the same at the cost of Respondent, The
Authority further decided to impose cost of Rs. 5 Lakhs to be

15
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recovered from the Respondent M/s Sachita Engt'ne.erl'rlg as
compensation for Environmental damage to the area.

A ¢opy of the relevant pages of the 277" GCZMA meeting held on
02/11/2021 is annexed herewith as ANNEXURE D.

EINDINGS/FINAL ORDERS:

That based on the aforesatd, the GCZMA passed the followsing
orders with respect to allegations made in the captioned matter
against the Respondent Docks beirig Respondent Nos. 7-13:

‘ a) M/s AV Salgaonkar (Respondent No. 7): Proceedings

Discharged interms of decision taken in the 27?"‘ GCzZMA
‘Meeting vide Order dated 22/10/2021 which is annexed
herewith as ANNEXURE E.

b) M/s Saparia Dock Steel Put. Ltd. (Respondent No. 8):
Proceedings Discharged intermis of detision taken in the
2727 GCZMA Méeting vide Oftler dated 22/10/2021 which
‘is annexed Herewith uas ANNEXUREF. - |

>

Proceedings Discharged interms-of decision takeh in the
2720 GCZMA Meeting vide Order dated' 22/10/2021

- which is annexed hereusith.-as ANNEXURE G.

d). ‘M/s:Desu Engyg. Works. (Respondent No.  10): Proteedings
. Discharged interms. of decision taken in. the 194 GCZMA
* Meeting vide Order dated 27/05/2019 which is annexed

" herewith as ANNEXU RE H, :

The matter before Gon Stafe Environrhent Impact Assesstnent

- Authority (GSEIAA) is pending as the CZMP for Stdte of Goa
. hasnotbeenfinalized. -~ .

F L . & M/s Vipu] Engg. Works (Regj;nndeht No. 11): Proceedings

Discharged irterms of declsion taken in the 275" GCZMA
. :Meeting vide Order- dated '25/ 10/ 2021 which is annexed

*"herewsith ds ANNEXUREI,

f) M/s Sachita Engg. Works . (Respondent No. 12): The
Authority noted that Captain of Ports has identified areq
of 1510 sq mts as permitted area. The remaining areq o
572 sq mts abutting each slipways are without any
permission from any Authority, thus, the Authority in
reference to GCZMA 277N meeting vide order dated
09/11/2021 directed Respondent No. 12 to restore the
said area to its original state at their own cost, The
Authority further imposed cost of Rs. 5 Lakhs to be
recovered from the Respondent No. 1.2 as compensation

for Environmental damage to the said area. A copy of

Order dated 09/11/2021 is annexed herewith gqs

- ANNEXURE J.
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9) M/s Ferromar Shipping Put. Ltd. (Respondent No. 13): The
Authority noted-that it had discharged the M/s Ferromar
Shipping Pvt Ltd for the areas allotted and verified by
Captain of Ports as depicted in their Plan being 336 sq
mtrs and additional water frontage areq of 1050 Sq mtrs.
The Authority observed that there is additional areq of 2177
$q mis with water logged portion and slip way which

Respondent No,

13 has failed to produce on record q

document depicting as which authority has given
Permission for the same, Thus, in reference to GCZMA 277
mesting; the Authority vide order dated 09/11/2021 directed
Respandent No. 13 to restore the said area to its original state
at their awn cost. The Authority further imposed cost of Rs.

10 Lakhs to be

recovered from the Respondent No. 13 qg

compensation for Environmental damage to the area. A copy
of Order dated 09/11/2021 is annexed herewith gs
ANNEXLREK'

8. The stand of the State PCB is that violation of Air (Prevention and

Control of Follution Act, 1981 and the Water (Prevention and Control of

Pollutlon Act, 1974 was found dnd direction was issued to the units in

question to take remedial action.- Relevant extracts from the said affidavits

are as follows:-

- “Istatethgt q synopsis of the Stqtutory directions issued by the Board

to the Respondent units is tabulated as below;

: . .:' sr. o

Nama of iy | AcHion takan by GIPCH
Noi| . Unit G ‘_- S A oy,
T |~ M5, Ferromar | Directions dated 20/4/2016 have Been
‘ . Shipping Pvt. . |'issued to the unit under section; 31 (A) of the| -
Ltd, ‘| AirAct and under 33 (A) of the Water Act;
.a)_Tq stop the .ddtivity of water blasting inside
theriver.
b) The waste water generated by water|-
Dlasting should by treulud sepuralely,
¢) The unit is directed to submit a compliance
| report to the Respondent Board Jailing which
the Board will'initiate stringent legal action qs
per the provision of the Water Act and the Air
Act including issue of closure directions,
2 M/s. ‘Dasa Directions dated 20/ 4/2016 has been issued
Engineering to the units under section 31 (A) of the Air Act
Works and under 33 (A) of the Water Act;

17
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| saclity.

. The afmouht of wastewater
produced during pressure water-blasting
operations is to be minimised by recycling
and reusing the wastewater.

. Spray drit of the cleaning
sotution and resultant wastewater ts to be
prevented from escaping from the immediate
zone of the working surface.

e ' Wastewater should be disposed
of either to a sewer or to on-site storage in
pressure a sealed container.

o : Solid residues produced as a
result of the cleaning process are to be stored
on site in a sealed container.

’ All stored liquid and solid wastes
are. to be collected by a licensed
waste/transport -business and taken to «
‘licensed disposal, treatment or storage

The unit is directed to submit a

. compliance report to the Respondent Board
failing twhich the Beard uill ihifidte stringent
legal action as per the provision of the Water

.Act and the Air Act including {ssue of closure
directions.

| -#/s. Shaparia-
. Dock:and Steel -

Compuny Ltd,

Directions dated 20/ 47 2016 has been issued

o the units under-section 31 (A)of the Air Act
and under 33 (A) of the Water Act;

. | a) to. apply for the renewal of consent to

{3} to-stop. the.activity of water blasting

| inside the river. The waste water generated by
- | water blasting should be treated separately.

"|'¢) The.unit is directed to submit a compliance

- | report to the Respondent Boartl failing which

the Board will initiate stringent legal action as
per the provision of the Water Act and the Air
Act including issue of closure directions,

-~ M/s. Vipul
‘Shopping
Engineering
- Works

1 Directions dated 20/ 4) 2010 has been iyl
to the units under section 31 (A) of the Air Act

and under 33 (A) of the Water Act.

. To provide toilet facility and
septic tank/soak pit for the unit,

. . The amount of wastewater
produced during. pressure water-blasting
operations is to be minimised by recycling
and reusing the wastewater.

. Spray drift of the cleaning
solution and resultant wastewater is to pe

© 18
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prevented from escaping from the immediate
zone of the working surface.

L Wastewater should be disposed
of either to a sewer or to on-site storage in q
sealed container.

. Solid residues produced as al
result of the cleaning Process are to be stored |
on site in a sealed container,

. ‘Al stored liquid and solid wastes
are to be collected by q licensed waste
transport business and taken to a licensed |
disposal, treatment or storage facility, ,
. The unit is directed to submit g
Compliance report to the Respondent Bogrd
Jailing which the Board wijl initiate stringent

Act and the Air Act including issue of closure
directions,

s, Serdessal

.| to'the units under section 31 (A) of the Air Act

[.e - Spray drft of the cleaning

| = sealad container Solid residues produced gs |

Diregtions dated 20/4/2016 has been issyed |

and under 33 (A) of the Water Act;

. The amount of wastewater

‘produced during pressure wa.ter.hblastz'ng‘
- Operations is to be minimised by recycling

and reusing the wastewater, '

Solution and resultant wastewater is to be
Prevented from éscaping from the immediate |
 Zone of the working surface,

e Wastewater should he disposed
of either to a sewer ar to on-site storage in g

a.result of the deaning process aje 1y by
Stored onsite in q sealed container, '
* . Al stored liguid and solid waqste
ta be collected by q licensed waste are
transport business and taken to a licenseq
© disposal, treatment or storage fucility, .
) The unit is directed to submit ¢
- Compliance the Respondent Board faijling
- Which the Board will initiate stringent legq]
action as per the provision of the Water Act
- and the Air Act report to including of closyre
_directions, '

'M/s. Sachida
Engineering
Works

. ‘ Direc#ow dated 20/4/201 6 has been issued
| to the units under section 31 (A) of the Air Act
| and under 33 (A)) of the Water Act,

| the river, The waste water generated by water

' a) to stop the activity of water blasting insige

blasting should be treated separately,

—
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b} The unit is directed to submit a conipliance
report to the Respondent Board failing which
the Board will initiate stringent legal action as:
per the provision of the Water Act and the Air

Act including issue of closure directions.

7| M/s.AV. | Directions dated 20/4/2016 has been issued
Salgaonkar | to the units under section 31 (A) of the Air Act
Werks and under 33 (A) of the Water Act;

‘a) To apply for the Consent to operate.

b) To.stop the activity of water blasting inside
the river, The waste water generated by water
| blasting should be treated separately.

:| ¢) The unit is directed to submit a compliance
- report to the:Respondent Board failing which
.| the Board wAllinitiate stringent legul action as
| per the provisicn of the Water Act and the Air
Act including issue of closure directions,

.. .Acopy.of-the:report of inspection. conducted by the. Board oh
©:21/03/2016 -and-28/1/.2016 .along ‘with the directions dated
" |20/4/2016 issued to'the Respondent units is annexed herewith and

~'marked as ‘Exhibit-A’. Colly

7. I state thiat on reoeipt of the compliance reports from the

S respondem units, the Boartl uAll initiate further apprbpriate action in

" \terms.of the: provistons of the Water Act and the Air Act in order to

. | ensure that the ppllution in the vicinity caused due to the operation of
. the: respnndent units is preuented and controlled.

8. I state that the ,'Baard was also in reoazpt ofa tetter dated 30t
December 2015 from Mr. Jose Lucas and Maria Santana Fernandes
residents. of‘Cortalim Goa seeking to withdraw their complaint dated ~
25/ 11/2015 filed by them with the Respondent Board as aforestated.

¥

. Annexed herewith and marked as EXHIBIT -B colly is a copy of
letter duted: 30/ 12/2015 as dforestated.

‘9, I state that the: Respondent Board under the National Water
Monitoring Programme (NWMF) monitors water (within its stretch from -
its upstream to downstream portion) four locations narmely (a)
Panchawadi, (b) Cortalim, (¢) Madkai and (d) Borim. Under the said
programme, physico-chemical parameters and microbial parameters
are monitored on monthly basis while, metal concentration measured
_inmg/1 (i.e, Iron- Fe, Chromium - Cr, Lead - Pb, Zinc -Zn, Nickel - Ni
. and Capper - Cu) 1s monitored on annual basis. I state that based on
the data compilation and interpretation of metal concentrations

20
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analyzed during the period Jrom 2010/11 - 201471 S, it is observed
that- ‘

a. Concentrations of all the metals analyzed are either Beloy
Detection Limit (BDL) or we_lI- within the CPCB-prescribed limits if
‘made applicable for waste-water discharge for paint industry,

b. Feis dominant meta] Ppresent in Zuari coastal waters,

¢ Although specific trend (-e. annual no in metal concentration is
observed in river waters; certain locationspecific variation is
noticed such gs- R | :

i) At Panchwadi, Fe concentration shows relatively decreasing
frend from 2011/12 (1.14 mg/} to 2014/15 (0.144 mg/).
Fumw,cr, Pb, Zﬂ“’“! Cu.are reported to be Below Detection

f X L , . i

() At Cortalim, Fe is zelatively higher during 2012713 (1.63 mg/y)
as compared to othér years. Ni content shows slightly
increasing trend from 2012/13 onwards, -

(iii) At Borim, -Fe concentration is relatively higher in 2014/15
(0.289 mg/1 than in year 2013/14 (0,156 mgy1) Other metal
concentrations are é;j_tﬁé,-.&ﬂparshaw;wdgq:ea;ing trend,

(iv) At Madkai, Auihamatalconcentmtion shows decreasing trend
Jrom 2013/ 14 onwards except Fe which is relgtively higher in
2014715 (0.774 mg#)) than in.year 2013/ 14 (0.273 mg/1),

A capy of the.report of analysis of 'data .compilation” and

interpretation of metal concentrations analyzed during the period from .

2010/11 - 2014/ 15, as aforestated is annexed hérewith and markeq
as EXHIBIT C. : -

'10. 1 state that tha Resporident Board has taken cognizance of the

complaint filed by the. Applicants before i, which is also the subject

matter of the present-application, I state that the Respondant Boarg

in this regard has-also conditoted. site inspections ani issaeg
Statutory directions under the provisions of the: Water [Prevention and.
Control of Pollution) Act, 1974 and Air (Prevention and Contro] of
Pollution) Act, 1981 to the .Respondent units. I state that the
Respondent Board will ensure that poliution in the vicinity caused dye
to the operation of the respondent units is prevented and controlled, »

The stand of the Ci.pta._{p. ofeho,rt,_s-is that NOC has been issued to

all the private rcspondenﬁs except R- 16 priorto CRZ Notification 199, R.

10 has been given NOCin 2010, The validity of NOC has not been extended
. exéept R-10. The shipyard of R'7 bears djssértéd looks. Shipyards of R.g

- is unused. Relevant extracts from the said replies are:-

“4.  With reference to Paragraph Nos. 4 the contents thereof are
denied to the extent that the Same are contrary to and inconsistent to
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P what is stated herein. I state that ¥ is true that Respondent No < has

-+ filed an affidavit disclosing that all the companies/respondents 7 to

13 have given permission to set up shipyard. after scrutinizing all the

dotuments and no objection . cettificates from the concesmed

authorities if found in order as per the rules inspecting the site and
demarcating the area in the riverine land at Cortalim. I further state
and submit that the contention stated by the applicant is true that the
Respondent No.7-9 & 11- 13 has been issued NOC by this department
prior only to CRZ Notification 1991, whereas Respondent No.1D was
issued NOC after CRZ approval obtained in 2010, 1 state that the after
expiring of the NOC's, the parties has not approached neither ap plied
to extend the validity of the NOC due to the steep downfall in fining
activities hence the department have nict inspected the site. Only NOC
of the Respondent No.10 have beeh extended after inspectibn aned
after obtaining NOC from Concerhed Authorities. I state and submit
that it is true that the shipyard belonging to Respondetit No.7 bears a

.. -deserted ook and the shggyar&ptaruﬁxéspundem No.9 also apprears

to'be lying.vnused. Th my. myewvmmsion due to closure of
mfning dctivities. the barges dre: fiot pfying and the owhérs have
'stationed these bar;yes tloseito the ycrcf.Le in'the creek f Zuari River.

. Istate thatthe Respdndent No 4 haveinitiated the procedure andl Wil

‘carry.out site inspection and wiltserve. .Notices to the owner of the

» .7+ cvessels,to remove the same_ffom:the creek: of Cortalim, Zuari rivet, I

b,
4 : -'is&a-follows-

o ﬁm‘}wr state that the:channet. ¢reek of Cortalitn is clear as the Barges

Go: for repair at.the. dry dock. of Respondent ‘No.. 10 without any

- namgatwnal problem. In my} respectful submission there are no suth

blockage in the channel as stated by the Applicant, however, this

departinent will azway.s ensure that the navigational channel remaing
' a clear at all times.” ; '

insgeet!on ﬂpo:‘t ﬂntbd 1%0&2&1'& ﬁled by ﬂw Captain of Potts

" «[Nos. | Nameof the | Vesssiberthed ot | Actisities Remarks

Compantes water frontage

a i i
1 M/s. AV. 09 nos. Non

Démﬂ of: u’e;ael is
Salgaonkar : . operational | placed at paje no,
Works 1 no. grounded 145/¢
2| /s Shaparia | 1nos barges | Operational | Detall of vesosi &5
Dock and Steetl » * | placed at page no,
Company Ltd, 3 nos. new vessel 145/C
*| under construction
3 M/s, Sardessai ‘ Nil N;E N;'l‘
Engineering operational

Works ‘
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4 M/s. Desa
Enginsering
Works

Operatiornal

Detajl of vesselis
Placed at page po,
145/¢C

5 M/s. Vipul
Shopping

Works

2 nos. new vessals

Operational

Detail of vessal iy
Pplaced at page no.
145/C

6 M/s. Sachida
Works

1 no. new vessel

Operational -
.| Placed at page no,

Detail of vessel is

145/

7| M Ferromar

Shipping Put.

1 no. new vessel

Opesrational

Detail of vesselis
placed at page no,

Ld, . | 145/¢C

During the above - said . inspection, the Physical verification
carried out and: observed that about 10 Nos. old/damage ‘condition
vessals/ pontoon was parked infront of /s, 4A-V. Salgaocarworkshop
Out of which pontoars Balugn js grounded and cqlising water pollytion
and Same is to be remous immediataly. The other unysed/damage .
vessels ‘dlso to be remoued. 1o avdid furthe ‘grounding“and river
Jrontage to be maintain in pristine condition® - .

Further affldavit filed on 08.11.2016 is ‘as follows:-

“3. I am filing this affidauit to limited extend of bringing on
records.certain facts in terms of order dated 23/ 09/2016 the
: Qﬂi’davit:réspon&agt ‘his:right.to'file ,-_si;‘ﬁh"izdditiond_l affidayit
using the course. of the procegding ifneed. . | T .

E Jﬁq}'ﬂu -

4d | Unauthorlzag

waker Hady iy
Sg: Mgre,
Apprx.

S B 7Y " e e
: IWdrI’FI A e

|~ Teovoo—

2 [ M/s. Shaparia 2880 Water ; : 780,00 |
Dockand . | . Jrontage
Stesl '
Company Ltd,

3 . M/s. © 9000 Water - | . -

‘ Sardessal | Sfrontage :

Engineering . | ;
Works '

8710.00
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4 | M/s Desa | 1947 Riverine land | 1947.00 176.00
Engineering
Works
5 M/s. Vigul 2472 Water 1304 =
Shopping froritage/ Riverine
Engineering land
Works
6 | M/s. Sachida 1510 Water 946 333
Engineering | frontage/Riverine
Works land
7 | M/s. Feromar| 1050 Water 336 | 203900
Shipping Pt. | frontage
Ld. ,

- -However, pn‘ma-facie_ it appears. that these protrusidn which

are called unauthorised. structure in thé water body appears

. to e old. bund/bunks created in the river frontage due to
‘ -siltation and also presence of Mangroves/ other.trées over the

yqats; :

“.I:state that on:inspection. it was. noticed that some vessels
“‘were repaired and moved from the Creek within stipulated
-period. However, due to cessation of mining activities during
. the .monsoon' season .the barges are -not plying and the

.. owher's have. stationed. these barges: close to the yard for

repair/maintenance work. .

+--Nanetheless, 1-respectfilly. state.that the channel craek of
7 - Cortalin'is:elear & navigablé 48 'the barges go fof répairs at
- % dry. docks of Respondent No, 10 without any navigation
‘problem. I respectfully state submit that the-assertion of
- aplicant the creek and channel of the Zuari river ate blocked
is entirely untrue and misplaced in presence fdcts and

circumstance. In my case I humbly- state and submit that
affiant respondent will take every dction and report in terms
of the Law to ensure that the creek and channel of the river
Zuari remain unobstructed and navigable.

I state that notice to Respondent No.9 has also issyed
communication dated - 10/10/2016 served to concerned

- Shipyard/Dock directing them to contact Goa State Pollution

Control Board i.e. Respondent No.3 and rake arrangement

for access the collection and analysis of samples of water
Exhibit “*B*, »
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Consideration of the ‘matter, Finding and Directions

12. We have heard learned counsel for the parties. Question for
consideration ig whc‘t.her activities in question can be allowed without
requisite CRZ clearance, in violation of CZMP 1996 merely because revised
GZMP has not been prepared and clearances ar;: pcndin_g with SEIAA.

Further question is remedial action for violation of environmental norms.

13. Learned counsel for the applicant has submitted thgt

engroachments by the private respondents are causing pollution. and

Violation of CRZ Notification in berthing of vessels which is regulatory
Toreshore activity, ‘Permisaible only with requisite CRZ Clearance. Further
sWbmission is pollution affecting the h;adjt‘ibnal' ﬂs:hing_ rights, In this

regard, written submission has been filed as follows:- -

“SUBMISSIONS:

cuusad “skidve. pollution- and duimage to ‘the ' Creakis

urthar, the {tlegal mgoring/purking of barges oo
the creek has uﬂﬁzadlyﬁw’ cted the traditional ﬁsh#u;
ot

- Plghts of the Applicants.as well as similarly placéd lic,

scblogy, Fure]

TR

SURing éammunities, - .

- 12, That % is submitted that the Authorities, especially the GOZMA
"+ @ well as the Goa SPCB have: completely failed to take any

- action-despite there being such clear admission of the violations

by the Respondents No. 7 to 13, Further, the Captain.of Forts

has granted pérmissions for the construction within the

-ereek without any jurizdiction to grant such Permissipng,
.- It may be noted that the area in question falls within CRZ 14
due to the Presence of the gbyr_zddn; mangroues. This hgg
also been admitted by the GCZMA in its inspection report dated

.29 March 2016, Qnly.activities requiring foreshore- activitles s -

permissible in the ‘said area and the Captain of Ports has no
authority to grant any permissions under the CRZ Clearance,

13. That it may be noted thitt Para 8 of the CRZ Notification regulates
the activities permissible within the CRZ, The relevant Dprovision
is extracted hereinbelow:- T

(V) In CRZ-IV areas,- _
The activities impugning on the sea and tidal influenceq
water bodies will be regulated except for traditiongl JSishing
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and related: actiities undertaken by local.communities as
Sollotus: :
{a) No untreated sewage, effluents, ballast water, ship
- washes, fly ash or yolid waste from all activities
including from aquaculture operations shall be let off
or dumped. A comprehensive plan for treatment of Sewage
genherating from the coastal towns and citles shall be
Jormulated within a period of one year in consuitation with
stakeholders including traditional coastal communities
traditional fisherfolk and implemented:

b) Poltution from ofl arid gas exploration and drilling, mining.
boat house and shipping;

{¢) There shall'be no restriction on the tritdittonal
Jishing and allled. activitles undertaken by local

¢omrunities,”
. (Emphasis Acdlded)

. The encroachments as well as lllegal discharge and dutnping of

14,

waste into the creek as clearly noted by the GCZMA as well as
the directions passed by the SPCB, are clearly in vitlation of the
CRZ Notification,

‘That further, the CRZ. Notification, 2011 had given special
corisideration to the CRZ areas.of the State pfpga. As per Par 8

 (V){3) the following has been stipulated:~ -

<t
o

*3. CRZ of Goa- '
o Inview of the peculiar .circumstantes of the State Gog
- including past histéry and other developments, the spetific

activities shall be regulated and various measures shall be

- undertaken as follos:-

i) the Government of Goa' shall niotify the fishing villages

- wherein all foreshore facilities required. for fishing angd

- Jishery allied activities such as.traditional fish processing

"yards, boat building or pepair yarits, het mending yards, ice

plants, ice storage, auetion hall, jetties may be perthitted by
'Grama Panchayat in the CRZ area;

(iv) the eco senstive-low lying areas ‘which are influenced
by tidal action knou as khazan lands shall be mapped;
(¢v) the mangroves &long such as Khasan land shall pe
protected and a lhanagement plan for the khayan

R S -.-._.;.-.----Jand;pﬁepand—aﬁ&-no-«dembpmmm-aeﬁm shait

be permitted in the khazan land;"

It is submitted that in the present case, the area in question

has presence of both khatan lands as iell as mangroves.

which are adversely affected by the tllegal enéroachments
by the Respondent No. 7 to 13. Further, the traditional

" fishing rights of the local flshitng communtties are

Protected under the CRZ Not{fication which are betng
adversely impacted,”
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14. The stand of the Goa PCB, GCZMA and private respondents is that
no damage to environment is caused as vessels are meant for
transportation of Cargo and not for anchoring. They are anchored only for
repairs during monsoon. Neither any encroachment is dong nor any

damage to the fishing, river or sea is caused.

15. On due consideration of rival contentions, we find that foreshore-

activities are involved in respect of vessels in question. Vessels are birthed

ot merely for repairs but have been theié for years-withoutvequisite CRZ
Clearance, Permission granted by -the Céptain'of Port for use of water
ﬁdntagc isnotbe a ‘sul_:sﬁmtc for the CRZ ,cgcai-ance,: statutorily required -

@s per CRZ Notification, Such clearance is mot /éxempted- even if the

activities started prior to, 1'99‘1.'What is prot;cted‘.:is..ﬁ:fc construction is
already made prior to '1§9-1 and not such "forgshor,e activities for which
CRZ Clearance is required. There is also mandate to protect mangroves
and khazan land under para 8 9_!‘ the CRZ Notification. The activities in
question fall under para 4_(ﬁ]'(i]-4p1" thc CRZ .Noﬂﬁcaﬁi?n.‘. 201} for which the

 CRZ Clsarance is required: The Bombay High Court 4} @sa dealt with the
matter vide order dated 31.07.2017 .in PL W.P. No. 6610/2016, Mr, -

Antonio Fernandes & Ors. v. State of Goa & Ors. and held:-

“l4. We have considered the contentions of the learned Counsel” ~
appearing for the respective parties and with their assistance; we-

have also procgeded to examine the relevant records, ‘Considering
the view we proposs to tgke we shall deal with the first
contention raised by the petitioners to the effect that the
respondent no.2 GCZMA had no jurisdiction to grant the
permission to. the petitioners under the relesvant CRZ
not{fication. It is not disputed that the subject permission in the
present case was granted by the GCZMA in terms of the CrRz
notification 1991. The said CRZ notification 1991 which deals with
the regulation of permissible activity inter alia provides gt clause
3(2)v) & 3(3)fil) as under: o 1 \ ' '

3(2)(v) = All other activities with l'nuestment'of Jive crores -l

" rupees or more:
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Provided that activities involving investment of less than
five crores rupees shall be regulated by. W concerned
authorities at the State or-Union territoty level in accorclance
with the provisions of sub paragraph (2) of paragraph 6 of
Annexure | of this Notification.

3(3)(ii) - Within the framework of such approved plans,
all development and activities within the CRZ other than those
covered in para 2 and para 3(2) above shall be regulated by the
State Government, Union Territory Administration or the local
authority as the case may be in accordance with the guidelines
given in Annexures-I and I of the Notiffcation. :

19. . In such circumstances, we find - that the ithpugned
permission granted by the. respondent no.2 GCZMA dated
7701/2010 and 01/02/2010 cannot be sustaihed and are
ltable to be quashed and set asfde. The respondent no.9 {s ‘
accordingly directed to .approdch the. competent Authority to -
- getthe pernifssions in terms.of the agrd(cable CRZ fegtaldtions
wthin 6 months Yom tody: For such perton of\8 morighs, thvers
Wil be stutus giio- with regard-to the. extsting. coMstruation
activitycarried out by the respondent no.4. Newdless 5. sny, all
the other stututory permissions abtatned from the Captain of
Ports, the Village Panchagat: Town Plannifg Arthortttes wosld
be.subjfact to the permitsstons {fat all granted by the competent
" atthority under the: Environment. Protection Act.:In. case-no
permissfons-are granted,. the concerned Authorittes will have
' to proceed. in accordunce with law. Mr. S.5. Kantak, leattied
Senipr - Counsel...appearing . for. the respondents no.8 & 9, wupon
., thstructions, states tfiat the respondent no.9 shall not take any new
gontrgct with regard to.the repuirs.of yessels other than the pending
contracts which have already been taken by the private respondent
. no.9. Hence, status quo stibject to the said statement of the learned
. Seftior Catinsel appéaring for the private respondents no.8 & 9 which
is é:%chip'ted and shall. automatically, be vacated after u period of 6

.‘ g 16.. In' view of the c;bove;, without CRZ cleiarunce activities of the private
rcs'ponc_lents are not permissible, Mere fact that the CZMP has not been
h _ prgparéd Acénno; be a ground to éopﬂxz_ue the said activity as the matter
wﬂl b'é_ governed by qlre_idy ﬁna.lizctf CZMP on 27091996, ‘according to
which the area falls under CRZ fnter tidel ares) calling for CRZ Clesrance
for,rcg"t.llated acﬁ;)itl_é‘s.‘As held in judgements of the Hon'ble Supreme
Court inter alia in Iﬁdian.éouﬂcil for Enviro Legal Action, (1996) 5 ScC
281, Piedade Filomina (2004) 3 scd445, Vaamika Island (2013) 8 sce

760 and Ke}'ala State Coastal Zone Management Authority vs. State of
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Kerala, Maradu Municipality (2019) 7 SCC 248 (Maradu case), CRZ
notification has to be strictly followed. In Piedade, it was held that CRZ

Notifications have to be strictly followed as they have issu¢d for protection

of environment and ecology of the coastal areas. Uncontrolled activities in’

such areas have disastrous effect and result in natural calamities. CZMP
of the area is to be strictly followed. PCB has found continuing pollution

by the activities.

Directions '

17. ccordingly, dropping of proceedings againglé t.ht} private
respondents by CZMA on the gx;ound of p;ndcncy of gléé;anccs before
SEIAA is not justified. Mere pendency of application for CRZ Clearance

' cannot be .treated as penﬁission to continue such activiies. The said

activities -which -are not pcrmissxblc without CRZ clearance are thus
directed to be discontinued within three months from- todﬂy]E‘nvate

respondents are also liable to pay compcnsauon for. past vzolat:ons on

pollut:r pays pri.ndple to-be assessed by the GPCB aspcr law ' nr reimedial

o ‘achon for past violatjons and restexaﬂon, a rcstoranon plan B'prcpared -
by a joint Committee comprising MoEF&CC, NCZMA, GCZMA, CRQB., o

State PCB and National Institute of Oceanogréphy, (NIO) Goa. The GCZMA

will the nodal agency for coordinatmx; and compha.nce. Th.e Commlttee

may meet within one month and ﬁnahze its plan thlun two months °

" thereafter, to be duly cxecutcd as per chrcctlons of the seud Committee

expeditiously. Removal of encroachment by ves_scls-and restoration plan
may be ensured through the concerned authorities, including Palice. The

Committee may function for four months to oversee execution and submit

1ts action taken report to Chief Sccretarﬂ(]oa Any cost to be incurred in
. the. proccas will be borne first by State PCB under the pubhc trust doctrine,

29

201 )/%

57



202

169,

58

16 be recovered from the private respondents, as mentioned carlier on

polluter pays principle.
The ﬂnpncaﬁon stands disposed of accordingly.

A copy of this order be forwarded to the MoEF&CC, NCZMA, GCZMA,
- CPCB, State' PCB, National Institute ‘of:Oceanography, (NIO) Goa, Chief
Secretaty Goa and DGP, Goa by ¢-mail for compliance,

I.A..No.. 133/2020 also stands disposed of.
.Adar'ah Kuter Goel, CP
. Sudhir Agarwal, JM
Dinesh Kumar Singh, JM
© Prof. A: Senthil Vel, EM
Dr. Vijay Kulkami, EM

May 11,2022 - - e )
Org. Application No. 16/2016(WZ) . '

te. i
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Annexure-A-2 - 5
IN THE SUFREME COURT QF INDTA '

CIVIL APRELLATE JURISDECTION

M/S A.V. SALGAONCAR CORTALIM

SHIPYARD AND ENGINEERS PVT. LTD. - APPELLANT
VERSUS
GOA COASTAL ZONE MANAGEMENT AUTHORITY & ORS. | RESPONDENTS
ORDER

Noticing the dirwtinns which haua heeﬂ glven in narﬁqrﬂnh 1z
of the judgment datad '.11:7‘;'05 2@;5, e do not fi:mt qiw gaod ground:
and reason to interfere with the impugned judgment. Tt hﬁlrl he open.

to the appellant to sfmw ﬂm =cnmpli&nce(s), ‘as directed, made by
them. o

Recarding the aforesaid, the prasant appeals are dismissed
Pendd.ng applica.t:l.on(s), :i:f any, stann d:i.snnsed of

(smuv KHANNA)

L] . . L] . [ (] . . j.‘
(BELA M. TRIVEDI)
NEW DELHI; :
AUGUST 26, 2022.




ITEM RD,20 COURT NO.12 SECTION XVII

SUPREME COURT OF INDIA
RECORD OF PROCEEDINGS

Civ eal Nofs 335-533
M/S A.V. SALGAONCAR CORTALIM
SHIPYARD AND ENGINEERS PVT. LTD. Appellant(s)
VERSUS '
GOA COASTAL ZONE MANAGEMENT AUTHORITY & ORS. Respondent(s)

( IA N0.116209/2022-EXEMPTION FROM FILING C/C OF THE IMPUGNED
JUDGMENT and IA No.116211/2022-STAY APPLICATION )

Date : 26-68-2022 These appeals were called on for hearing today,

CORAM
HON'BLE MR. JUSTICE SANJIIV KHANNA
HON'BLE MS. JUSTICE BEtA M. TRIVEDI

Fdrfﬁppellant@;)-‘
. Mr. Dama Seshadrd Naidu, Sr. Adv.

Mr. Ashwini Bhobe, Adv.
Mr. Sangramsingh R. Bhonsle, Adv.
Ms. samridhi S. Jain, Adv.
Fr. Nrupal A. Dingankar, Adv.
Ms. Pushkara A. -Bhonsle, Adv.
,Mr.;ﬂgwarsheha vijay, Adv.
o M. Hitesh Singh; Adws. .

“ Mr. Siddfarth s, ‘Chapalgaonkar, Adv.

Ms. Shivali Chaudhary, Adv.

Mr. Aman Varma, AGR

For Respondent(s)
- UPON hearing the counsel, the Court made the following
| ORDER
The appeals are dismissed in terms of the signed order,

. Pending application(s), if any, stand disposed of,

(BABITA PANDEY) (DIPTI KHURANA)

COURT MASTER (SH) ASSISTANT REGISTRAR

(Signed order is placed on the file)
te.
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| @ -GOA STATE POLLUTION CONTROL BOARD

(An 1SO 9001-2015, 1SO 14001:201 5, 1ISO 45001:2018 Certified Board)

Phone Nos : 0832- 2407700, oA Email Ids: .
2407701, 2407703 S—— Chairman, GSPCB: chairman-gspcb.goa@nic.in
’ 3 Member Secretary, GSPCB: ms-gspcb.goa@nic.in
“\ww Office: mail.gspcb@gov.in
By Regd.A.D
No.1/25/23-PCB/ ﬂ’zc})/ 12346 Dated:  §/09/2023
SHOW CAUSE NOTICE

WHEREAS, vide order dated 11/05/2022 passed in OA no. 16/2016 (Salu D’Souza & 2

ors. V/s GCZMA & ors) the Hon. National Green Tribunal (Special bench NGT) was pleased to

decide as follows;

“Accordingly, dropping of proceedings against the private respondents by CZMA on the
ground of pendency of clearances before SEIAA is not Justified. Mere pendency of application
Jor CRZ Clearance cannot be treated as permission to continue such activities. The said

activities which are not permissible without CRZ clearance are thus directed to be discontinued

within three months from today.

Private respondents are also ligble to pay compensation for past violations on polluter

pays principle to be assessed by the GPCB as perlaw.”

Copy of order dated 11/05/2022 passed in OA no. 16/2016 (Salu D’Souza & 2 ors,
V/is GCZMA & ors) is enclosed.

Near Pilerne Industrial Estate, Opp.- Saligao Seminary, Saligao - Bardez Goa - 403511
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WHEREAS, the Board has vide letter dated 05/07/2023 has directed your Unit namely
M/s Vipul Shipping Engineering Works located at Survey No. 42/3, Thana, Cortalim,
Mormugao Goa to remain present before the Member Secretary of the Board on 19/07/2023 in
order to submit your say in the matter of the directions of the NGT to the GSPCB in OA no.
16/2016, vide order dated 15/02/2023; to asses Environmental Compensation to be paid by the

unit in line with the Polluter Pays Principle.

WHEREAS, on considering the submissions made by you at the Personal Hearing and
the material available before it, the Board has decided to direct your unit to Show Cause as to
why environmental compensation amounting to Rs. 9,99,37,500/- (Rs. Nine Crores, Ninety
Nine Lakhs, Thrity Seven Thousand and Five Hundred Only) should not be paid by you
to the Board under the Polluter Pays Principle for operating without Consent of the Board, in
terms of the directions of the NGT as contained in order dated 11/05/2022.

NOW THEREFORE in light of the above and in exercise of the powers vested with this
Board under section 33(A) of the Water (Prevention and Control of Pollution) Act, 1974 and
under section 31 (A) of the Air (Prevention and Control of Pollution) Act, 1981, the management
of your unit namely, M/s Vipul Shipping Engineering Works located at Survey No. 42/3,
Thana, Cortalim, Mormugao Goa is hereby directed to SHOW CAUSE within a period of 7
days from the date of receipt of this notice as to why you should not pay environmental
compensation amounting to Rs. 9,99,37,500/- (Rs. Nine Crores, Ninety Nine Lakhs, Thrity
Seven Thousand and Five Hundred Only) to the Board under the Polluter Pays Principle for

operating without Consent of the Board.

TAKE NOTE, that failure to satisfactorily comply with the aforesaid notice within the

stipulated time period will compel the Board to initiate stringent legal action against you under
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the provisions of the Water (Prevention and Control of Pollution) Act, 1974, and Air (Prevention

and Control of Pollution) Act, 1981 without any further notice.

Issued onthis () day of September, 2023.

Dr. Shamx%teiro

(Member Secretary)
For Goa State Pollution Control Board

To,

M/s Vipul Shipping Engineering Works
Survey No. 42/3, Thana,

Cortalim, Mormugao Goa

Enclosed as above;
Copy to,
1. Guard File.
2. Office Copy
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PPP Calculation Sheet of M/s Vipul Shipping Engineering Works

The Environmental Compensation shall be based on the following formula:
EC=PIxNxRxSxLF
Where, EC is Environmental Compensation in ¥
PI = Pollution Index of industrial sector
N=Number of days of violation took place
R = A factor in Rupees () for EC
S = Factor for scale of operation
LF = Location factor

The formula incorporates the anticipated severity of environmental pollution in terms of
Pollution Index, duration of viotation in terms of mumber of days, scale of operation in
terms of micro & small/ medium/ large industry and location in terms of proximity to
the large habitations.

Note:

a. The industrial sectors have been categorized into Red, Orange and Green,
based on their Pollution Index in the range of 60 to 100, 41 to 59 and 21 to 40,
respectively. It was suggested that the average pollution index of 80, 50 and 30 may
be taken for calculating the Environmental Compensation for Red, Orange and
Green categories of industries, respectively. '

b. N, number of days for which violation took place is the period between the
day of violation observed/due date of direction’s compliance and the day of
compliance verified by CPCB/SPCB/PCC.

C. R s a factor in Rupees, which may be a minimum of 100 and maximum of
500. It is suggested to consider R as 250, as the Environmental Compensation in
cases of violation.

d. S could be based on small/medium/large industry categorization, which may
be 0.5 for micro orsmall, 1.0 for medium and 1.5 for large units.

€. LF, could be based on population of the city/town and location of the industrial
unit. For the industrial unit located within municipal boundary or up to 10 km
distance from the municipal boundary of the city/town, following factors (LF) may
be used: Table No. 1.1: Location Factor Values

S. No. Population* (million) | Location Factor# (LF)
1 1to <5 1.25
5to <10 L5
3 10 and above 2.0

| *population of the city/town as per the latest Census of India
#LF will be 1.0 in case unit is located >10km from municipal boundary
LF is presumed as 1 for city/town having population less than one million
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Environmental Compensation is calculated since formation of the Goa State
Pollution Control Board dated 01/07/1988 as per the NGT order in Original
Application No. 16 of 2016 (WZ) dated on 11/05/2022 in the Para 17 where it
stated Private Respondents are also liable to pay compensation for past violations.
The Environmental Compensation is based on the following formula:

EC=PIxNxRxSxLF

PI = Average Pollution Index for Orange Category = 50

N = Based on the details with the application, the date of commencement of
operation of the unit is 15/10/1977, which is prior to the formation of the Goa
State Pollution Control Board dated 01/07/1988. Hence, PPP is calculated from
01/07/1988 upto the date of inspection of the monitoring committee i.e.
10/07/2023, excluding the consented period.

R =250 since the Environmental Compensation is for violation.
S = 0.5 for small scale industry
LF = location factor value of population between 1 to 5 million

EC=50x12,792x250x0.5x 1.25
EC = 9,99,37,500/-
(Rs. Nine Crores, Ninety Nine Lakhs, Thrity Seven Thousand and Five Hundred
Only)
OR

Minimum Compensation= 5000 X Number of Days
=5000 X 12,792
= 6,39,60,000/-

(Rs. Six Crores, Thirty Nine Lakhs and Sixty Thousand Only)

P

VIJAY KANSEKAR
JEE-GSPCB
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@ GOA STATE POLLUTION CONTROL BOARD
(An ISO 9001-2015, ISO 14001:2015, ISO 45001:2018 Certified Board)

Phone Nos : 0832- 2407700, —Gon Email Ids:

2407701, 2407703 Chairman, GSPCB: chairman-gspcb.goa@nic.in
Member Secretary, GSPCB: ms-gspcb.goa@nic.in
Office: mail.gspcb@gov.in

4

Regd.A.D
No.1/25/23-PCB/ Tech /1 L1 Dated:  6/09/2023

SHOW CAUSE NOTICE

WHEREAS, vide order dated 11/05/2022 passed in OA no. 16/2016 (Salu D’Souza & 2
ors. V/s GCZMA & ors) the Hon. National Green Tribunal (Specia! bench NGT) was pleased to

decide as follows;

“Accordingly, dropping of proceedings against the private respondents by CZMA on the
ground of pendency of clearances before SEIAA is not Justified. Mere pendency of application
for CRZ Clearance cannot be treated as permission to continue such activities. The said
activities which are not permissible without CRZ clearance are thus directed to be discontinued

within three months from today.
t

Private respondents are also liable to pay compensation for past violations on polluter

pays principle to be assessed by the GPCB as per law.”

Copy of order dated 11/05/2022 passed in OA no. 16/2016 (Salu D’Souza & 2 ors.

V/s GCZMA & ors) is enclosed.

Near Pilerne Industrial Estate, Opp.- Saligao Seminary, Saligao - Bardez Goa - 403511



211

WHEREAS, the Board has vide letter dated 05/07/2023 has directed your Unit namely
M/s Sardessai Engineering Works located at Survey No. 20/1, Cortalim, Mormugao Goa to
remain present before the Member Secretary of the Board on 19/07/2023 in order to submit your
say in the matter of the directions of the NGT to the GSPCB in OA no. 16/20 16, vide order dated
15/02/2023; to asses Environmental Compensation to be paid by the unit in line with the Polluter

Pays Principle.

WHEREAS, on considering the submissions made by you at the Personal Hearing and
the material available before it, the Board has decided to direct your unit to Show Cause as to
why environmental compensation amounting to Rs. 8,75,85,937.50/- (Rs. Eight Crores,
Seventy Five Lakhs, Eighty Five Thousand, Nine Hundred Thirty Seven Rupees and
Fifty Paisa Only) should not be paid by you to the Board under the Polluter Pays Principle for
operating without Consent of the Board and past violation, in terms of the directions of the NGT
as contained in order dated 11/05/2022.

NOW THEREFORE in light of the above and in exercise of the powers vested with this
Board under section 33(A) of the Water (Prevention and Control of Pollution) Act, 1974 and
under section 31 (A) of the Air (Prevention and Control of Pollution) Act, 1981, the management
of your unit namely, M/s Sardessai Engineering Works located at Survey No. 20/1, Cortalim,
Mormugaoe Goa is hereby directed to SHOW CAUSE within a period of 7 days from the date
of receipt of this notice as to why you should not pay e.nvironmental compensation amounting to
Rs. 8,75,85,937.50/- (Rs. Eight Crores, Seventy Five Lakhs, Eighty Five Thousand, Nine
Hundred Thirty Seven Rupees and Fifty Paisa Only) to the Board under the Polluter Pays

Principle for operating without Consent of the Board and past violation.
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TAKE NOTE, that failure to satisfactorily comply with the aforesaid notice within the
stipulated time period will compel the Board to initiate stringent legal action against you under
the provisions of the Water (Prevention and Control of Pollution) Act, 1974, and Air (Prevention

and Control of Pollution) Act, 1981 without any further notice.

Issued on this day of September, 2023.

Dr. ShaMteiro

(Member Secretary)
For Goa State Pollution Control Board

To,
M/s Sardessai Engineering Works
Survey No. 20/1, Cortalim, Mormugao Goa

Enclosed as above;
Copy to,
1. Guard File.
2. Office Copy
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PPP Calculation Sheet of M/s Sardessai Engineering Works

The Environmental Compensation shall be based on the following formula:
EC=PIxNxRxSxLF
Where, EC is Environmental Compensation in ¥
PI = Pollution Index of industrial sector
N = Number of days of violation took place
R = A factor in Rupees (%) for EC
S = Factor for scale of operation
LF = Location factor

The formula incorporates the anticipated severity of environmental pollution in terms of
PollutionIndex, duration of violation in terms of number of days, scale of operation in
terms of micro & small/ medium/ large industry and location in terms of proximity to
the large habitations.

Note:

k. The industrial sectors have been categorized into Red, Orange and Green,
based on their Pollution Index in the range of 60 to 100, 41 to 59 and 21 to 40,
respectively. It was suggested that the average pollution index of 80, 50 and 30 may
be taken for calculating the Environmental Compensation for Red, Orange and
Green categories of industries, respectively.

I. N, number of days for which violation took place is the period between the day
of violation observed/due date of direction’s compliance and the day of compliance
verified by CPCB/SPCB/PCC.

m.  Ris a factor in Rupees, which may be a minimum of 100 and maximum of
500. It is suggested to consider R as 250, as the Environmental Compensation in
cases of violation.

N. S could be based on small/medium/large industry categorization, which may
be 0.5 for micro orsmall, 1.0 for medium and 1.5 for large units.

0. LF, could be based on population of the city/town and location of the industrial
unit. For the industrial unit located within municipal boundary or up to 10 km
distance from the municipal boundary of the city/town, following factors (LF) may
be used: Table No. 1.1: Location Factor Values

S. No. Population* (million) | Location Factor# (LF)
1 1to<5 1.25
2 ' 510 <10 1.5
3 10 and above 2.0

*population of the city/town as pér the latest Cénsus of India
#LF will be 1.0 in case unit is located >10km from municipal boundary
LF is presumed as 1 for city/town having population less than one million.
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Environmental Compensation is calculated since formation of the Goa State
Pollution Control Board dated 01/07/1988 as per the NGT order im Original
Application No. 16 of 2016 (WZ) dated on 11/05/2022 in the Para 17 where it
stated Private Respondents are also liable to pay compensation for past violations.
The Environmental Compensation is based on the following formula:

EC=PIxNxRxSxLF

PI = Average Pollution Index for Orange Category = 50

N = Based on the details with the application, the date of commencement of
operation of the unit is 09/07/1971, which is prior to the formation of the Goa
State Pollution Control Board dated 01/07/1988. Hence, PPP is calculated from
01/07/1988 upto the date of inspection of the monitoring committee i.e.
10/07/2023. First consent issued on 14/08/2015 valid till 10/12/2019.

R =250 since the Environmental Compensation is for violation.
S = 0.5 for small scale industry
LF = location factor value of population between 1 to 5 million

EC=50x 11,211 x 250 x 0.5 x 1.25
EC = 8,75,85,937.50/-
(Rs. Eight Crores, Seventy Five Lakhs, Eighty Five Thousand, Nine Hundred
Thirty Seven Rupees and Fifty Paisa Only)
OR
Minimum Compensation= 5000 X Number of Days

| =5000 X 11,211

= 5,60,55,000/-
(Rs. Five Crores, Sixty Lakhs and Fifty Five Thousand Only)

e

VIJAY KANSEKAR
JEE-GSPCB
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GOA STATE POLLUTION CONTROL BOARD

(An 1SO 9001-2015, ISO 14001:2015, 1SO 45001:2018 Certified Board)

Phone Nos : 0832- 2407700, “Gon Email Ids:
2407701, 2407703 Chairman, GSPCB: chairman-gspcb.goa@nic.in
o Member Secretary, GSPCB: ms-gspcb.goa@anic.i
| /d Office: mail.gspcb@gov.in
By Regd.A.D
No.125/23-PCB/ Tech/ 1L F1 9 Dated:  6/092023
SHOW CAUSE NOTICE

WHEREAS, vide order dated 11/05/2022 passed in OA no. 16/2016 (Salu D’Souza & 2
ors. V/s GCZMA & ors) the Hon. National Green Tribunal (Special bench NGT) was pleased to

decide as follows;

“Accordingly, dropping of proceedings against the private respondents by CZMA on the
ground of pendency of clearances before SEIAA is not justified. Mere pendency of épplication
Jor CRZ Clearance cannot be treated as permission to continue such activities. The said

activities which are not permissible without CRZ clearance are thus directed to be discontinued

within three months from today.

Private respondents are also liable to pay compensation for past violations on polluter

pays principle to be assessed by the GPCB as per law.”

Copy of order dated 11/05/2022 passed in OA no. 16/2016 (Salu D’Souza & 2 ors.

V/s GCZMA & ors) is enclosed.

Near Pilerne Industrial Estate, Opp.- Saligao Seminary, Saligao - Bardez Goa - 403511
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WHEREAS, the Board has vide letter dated 05/07/2023 has directed your Unit namely
M/s Shaparia Dock and Steel Company Private Limited located at Plot No. 10, 11, 12,
Mada, Cortalim, Mormugao Goa to remain present before the Member Secretary of the Board
on 19/07/2023 in order to submit your say in the matter of the directions of the NGT to the
GSPCB in OA no. 16/2016, vide order dated 15/02/2023; to asses Environmental Compensation

to be paid by the unit in line with the Polluter Pays Principle.

WHEREAS, on considering the submissions made by you at the Personal Hearing and
the material available before it, the Board has decided to direct your unit to Show Cause as to
why environmental compensation amounting to Rs. 9,41,32,812.50/- (Rs. Nine Crores, Forty
One Lakhs, Thirty Two Thousand, Eight Hundred Twelve Rupees and Fifty Paisa
Only) should not be paid by you to the Board under the Polluter Pays Principle for past
violation, in terms of the directions of the NGT as contained in order dated 11/05/2022.

NOW THEREFORE in light of the above and in exercise of the powers vested with this
Board under section 33(A) of the Water (Prevention and Control of Pollution) Act, 1974 and
under section 31 (A) of the Air (Prevention and Control of Pollution) Act, 1981, the management
of your unit namely, M/s Shaparia Dock and Steel Company Private Limited located at Plot
No. 10, 11, 12, Mada, Cortalim, Mormugao Goa is hereby directed to SHOW CAUSE within
a period of 7 days from the date of receipt of this notice as to why you should not pay
environmental compensation amounting to Rs, 9,41,32,812.50/- (Rs. Nine Crores, Forty One
Lakhs, Thirty Two Thousand, Eight Hundred Twelve Rupees and Fifty Paisa Only) to

the Board under the Polluter Pays Principle for past violation.



217

TAKE NOTE, that failure to satisfactorily comply with the aforesaid notice within the
stipulated time period will compel the Board to initiate stringent legal action against you under
the provisions of the Water (Prevention and Control of Pollution) Act, 1974, and Air (Prevention

and Control of Pollution) Act, 1981 without any further notice.

Issued on this 6'{L day of September, 2023.

Dr. Shamila Monteiro
(Member Secretary)
For Goa State Pollution Control Board

To,
M/s Shaparia Dock and Steel Company Private Limited
Plot No. 10, 11, 12, Mada, Cortalim, Mormugao Goa

Enclosed as above;
Copy to,
1. Guard File.
2. Office Copy
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PPP Calculation Sheet of M/s Shaparia Dock and Steel Company

Private Limited

The Environmental Compensation shall be based on the following formula:
EC=PIxNxRxSxLF
Where, EC is Environmental Compensation in
PL= Pollution Index of industrial sector
N = Number of days of violation took place
R = A factor in Rupees (%) for EC
S = Factor for scale of operation
LF =Location factor

The formula incorporates the anticipated severity of environmental pollution in terms of
PollutionIndex, duration of violation in terms of number of days, scale of operation in
terms of micro & small/ medium/ large industry and location in terms of proximity to

the large habitations.
Note:

p. The industrial sectors have been categorized into Red, Orange and Green,
based on their Pollution Index in the range of 60 to 100, 41 to 5% and 21 to 40,
respectively. It was suggested that the average pollution index of 80, 50 and 30 may
be taken for calculating the Environmental Compensation for Red, Orange and
Green categories of industries, respectively.

g. N, number of days for which violation took place is the period between the
day of violation observed/due date of direction’s compliance and the day of
compliance verified by CPCB/SPCB/PCC.

r.” R is a factor in Rupees, which may be a minimum of 100 and maximum of
500. It is suggested to consider R as 250, as the Environmental Compensation in

cases of violation,

5.S could be based on small/medium/large industry categorization, which may be
0.5 for micro orsmall, 1.0 for medium and 1.5 for large units.

t.LF, could be based on population of the city/town and location of the industrial
unit. For the industrial unit located within municipal boundary or up to 10 km
distance from the municipal boundary of the city/town, following factors (LF) may
be used: Table No. 1.1: Location Factor Values

S. No. Population* (million) | Location Factor# (LF)
1 1to <5 1.25
5to<10 1.5
3 10 and above 2.0

*population of the city/town as per the latest Census of India
4LF will be 1.0 in case unit is located >10km from municipal boundary

LF is presumed as 1 for city/town having population less than one million.
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Environmental Compensation is calculated since formation of the Goa State
Pollution Control Board dated 01/07/1988 as per the NGT order in Original
Application No. 16 of 2016 (WZ) dated on 11/05/2022 in the Para 17 where .it
stated Private Respondents are also liable to pay compensation for past violations.
The Environmental Compensation is based on the following formula:

EC=PIxNxRxSxLF

PI = Average Pollution Index for Orange Category = 50

N = Based on the details with the application, the date of commencement of
operation of the unit is 09/07/1971, which is prior to the formation of the Goa
State Pollution Control Board dated 01/07/1988. Hence, PPP is calculated from
01/07/1988 upto the date of inspection of the monitoring committee i.e.
10/07/2023. First consent issued on 11/04/2011 valid till 29/07/2012 and Second
consent is granted on 18/10/2022 valid till 29/07/2026.

R = 250 since the Environmental Compensation is for violation.

S = 0.5 for small scale industry

LF = location factor value of population between 1 to 5 million

- EC=50x 12,049 x 250 x 0.5 x 1.25
EC = 9,41,32,812.50/-
(Rs. Nine Crores, Forty One Lakhs, Thirty Two Thousand, Eight Hundred Twelve
Rupees and Fifty Paisa Only)
OR

Minimum Compensation= 5000 X Number of Days

=5000 X 12,049

= 6,02,45,000/-

(Rs. Six Crores, Two Lakhs and Forty Five Thousand Only)

VIJAY KANSEKAR
JEE-GSPCB
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N GOA STATE POLLUTION CONTROL BOARD
YT =T PCALL CRENE: E-)

(An 1SO 9001-2015, 1ISO 14001:2015, ISO 45001:2018 Certified Board)

Phone Nos : 0832- 2407700, “Goa Email Ids:
2 == i X
407701, 2407703 —— Chairman, GSPCB: chairman-gspcb.goa@nic.in
=~ Member Secretary, GSPCB: ms-gspcb.goa@nic.in
W Office: mail.gspcb@gov.in
By Regd.A.D
No.1/25/23-PCB/ Tedk[ 1 2 35 TR SRS
SHOW CAUSE NOTICE

WHEREAS, vide order dated 11/05/2022 passed in OA no. 16/2016 (Salu D’Souza &2
ors. V/s GCZMA & ors) the Hon. National Green Tribunal (Special bench NGT) was pleased to

decide as follows;

“Accordingly, dropping of proceedings against the private respondents by CZMA on the
ground of pendency of clearances before SEIAA is not justified. Mere pendency of application
for CRZ Clearance cannot be treated as permission to continue such activities. The said

activities which are not permissible without CRZ clearance are thus directed to be discontinued

within three months from today.

Private respondents are also liable to pay compensation for past violations on polluter

pays principle to be assessed by the GPCB as per law.”

Copy of order dated 11/05/2022 passed in OA no. 16/2016 (Salu D’Souza & 2 ors.

V/s GCZMA & ors) is enclosed.

Near Pilerne Industrial Estate, Opp.- Saligao Seminary, Saligao - Bardez Goa - 403511
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WHEREAS, the Board has vide letter dated 05/07/2023 has directed your Unit namely
M/s Cortalim Shipyard & Engineers Pvt. Ltd. located at Survey No. 28/1, Madant,
Cortalim, Mormugao Goa to remain present before the Member Secretary of the Board on
19/07/2023 in order to submit your say in the matter of the directions of the NGT to the GSPCB
in OA no. 16/2016, vide order dated 15/02/2023; to asses Environmental Compensation to be

paid by the unit in line with the Polluter Pays Principle.

WHEREAS, on considering the submissions made by you at the Personal Hearing and
the material available before it, the Board has decided to direct your unit to Show Cause as to
why environmental compensation amounting to Rs. 9,15,70,312.50/-(Rs. Nine Crores, Fifteen
Lakhs, Seventy Thousand, Three Hundred Twelve Rupees and Fifty Paisa Only) should
not be paid by you to the Board under the Polluter Pays Principle for past violation, in terms of

the directions of the NGT as contained in order dated 11/05/2022.

NOW THEREFORE in light of the above and in exercise of the powers vested with this
Board under section 33(A) of the Water (Prevention and Control of Pollution) Act, 1974 and
under section 31 (A) of the Air (Prevention and Control of Pollution) Act, 1981, the management
of your unit namely, M/s Cortalim Shipyard & Engineers Pvt. Ltd. located at Survey No.
28/1, Madant, Cortalim, Mormugao Goa is hereby directed to SHOW CAUSE within a
period of 7 days from the date of receipt of this notice as to why you should not pay
environmental compensation amounting to Rs. 9,15,70,312.50/-(Rs. Nine Crores, Fifteen

Lakhs, Seventy Thousand, Three Hundred Twelve Rupees and Fifty Paisa Only) to the

Board under the Polluter Pays Principle for past violation.
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TAKE NOTE, that failure to satisfactorily comply with the aforesaid notice within the
stipulated time period will compel the Board to initiate stringent legal action against you under
the provisions of the Water (Prevention and Control of Pollution) Act, 1974, and Air (Prevention

and Control of Pollution) Act, 1981 without any further notice.

Issued on this 6"‘ day of September, 2023.

Dr. Shamila Monteiro
- (Member Secretary)

For Goa State Pollution Control Board

To,
M/s Cortalim Shipyard & Engineers Pvt. Ltd.
Survey No. 28/1, Madant, Cortalim, Mormugao Goa

Enclosed as above;
Copy to,
1. Guard File.
2. Office Copy
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PPP Calculation Sheet of M/s Cortalim Shipyard & Engineers Pvt.
Ltd

The Environmental Compensation shall be based on the following formula:
EC=PIxNxRxSxLF
Where, EC is Environmental Compensation in ¥
PL=Pollution Index of industrial sector
N = Number of days of violation took place
R = A factor in Rupees (%) for EC
S = Factor for scale of operation
LF = Location factor

The formula incorporates the anticipated severity of environmental pollution in terms of
PollutionIndex, duration of violation in terms of number of days, scale of operation in
terms of micro & small/ medium/ large industry and location in terms of proximity to
the large habitations.

Note:

u. The industrial sectors have been categorized into Red, Orange and Green,
based on their Pollution Index in the range of 60 to 100, 41 to 59 and 21 to 40,
respectively. It was suggested that the average pollution index of 80, 50 and 30 may
be taken for calculating the Environmental Compensation for Red, Orange and
Green categories of industries, respectively.

V.N, number of days for which violation took place is the period between the day
of violation observed/due date of direction’s compliance and the day of compliance
verified by CPCB/SPCB/PCC.

W. Ris a factor in Rupees, which may be a minimum of 100 and maximum of
500. It is suggested to consider R as 250, as the Environmental Compensation in
cases of violation.

X.S could be based on small/medium/large industry categorization, which may be
0.5 for micro orsmall, 1.0 for medium and 1.5 for large units.

y.LF, could be based on population of the city/town and location of the industrial
unit. For the industrial unit located within municipal boundary or up to 10 km
distance from the municipal boundary of the city/town, following factors (LF) may
be used: Table No. 1.1: Location Factor Values

S. No. Population* (million) | Location Factor# (LF)
1 1to<§ 1.25
510 <10 L5
3 10 and above 2.0

*populatio of the city/town as per the latest Census of India
#LF will be 1.0 in case unit is located >10km from municipal boundary
LF is presumed as 1 for city/town having population less than one million.
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Environmental Compensation is calculated since formation of the Goa State
Pollution Control Board dated 01/07/1988 as per the NGT order in Original
Application No. 16 of 2016 (WZ) dated on 11/05/2022 in the Para 17 where it
stated Private Respondents are also liable to pay compensation for past violations.
The Environmental Compensation is based on the following formula:

EC=PIxNxRxSxLF

PI = Average Pollution Index for Orange Category = 50

N = Based on the details with the application, the date of commencement of
operation of the unit is 09/06/1965, which is prior to the formation of the Goa
State Pollution Control Board dated 01/07/1988. Hence, PPP is calculated from
01/07/1988 wupto the date of inspection of the monitoring committee i.e.
10/07/2023. First consent issued on 04/08/2020 valid till 20/05/2030.

R =250 since the Environmental Compensation is for violation.
S = 0.5 for small scale industry
LF = location factor value of population between I to 5 million

EC=50x 11,721 x 250 x 0.5 x 1.25
EC =9,15,70,312.50/-
(Rs. Nine Crores, Fifteen Lakhs, Seventy Thousand, Three Hundred Twelve
Rupees and Fifty Paisa Only)
OR

Minimum Compensation= 5000 X Number of Days
=5000X 11,721
= 5,86,05,000/-

(Rs. Five Crores, Eighty Six Lakhs and Five Thousand Only)

VIJAY KANSEKAR
JEE-GSPCB
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GOA STATE POLLUTION CONTROL BOARD

3T T TEWoT A I0T #3®
(An 1SO 9001-2015, ISO 14001:2015, 1SO 45001:2018 Certified Board)
Email Ids:

Phone Nos : 0832- 2407700, A . . i osncb.goa@nlein
Chairman, GSPCB: chairman-gspcb.goa@nic.1tt
ZHFTION, 2070 -—'W=...—-.—-.- Member Secretary, GSPCB: ms-gspcb.goa@nic.li
-{-‘# Office: mail.gspcb@gov.in
By Regd.A.D
No.1/25/23-PCB/ Te |\ 13573 Dated: 6/09/2023

SHOW CAUSE NOTICE

WHEREAS, vide order dated 11/05/2022 passed in OA no. 16/2016 (Salu D’Souza & 2
ors. V/s GCZMA & ors) the Hon. National Green Tribunal (Special bench NGT) was pleased to

decide as follows;

“Accordingly, dropping of proceedings against the private respondents by CZMA on the
ground of pendency of clearances before SEIAA is not justified. Me;é pendency of application
Jor CRZ Clearance cannot be treated as permission to continue such activities. The said
activities which are not permissible without CRZ clearance are thus directed to be discontinued

within three months from today.

Private respondents are also liable to pay compensation for past violations on polluter

pays principle to be assessed by the GPCB as per law.”

Copy of order dated 11/05/2022 passed in OA no. 16/2016 (Salu D’Souza & 2 ors.

V/s GCZMA & ors) is enclosed.

Near Pilerne Industrial Estate, Opp.- Saligao Seminary, Saligao - Bardez Goa - 403511
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WHEREAS, the Board has vide letter dated 05/07/2023 has directed your Unit namely
M/s Desa Engineering Works located at Survey No. 30/8, Maddant, Cortalim, Mormugao
Goa to remain present before the Member Secretary .of the Board on 19/07/2023 in order to
submit your say in the matter of the directions of the NGT to the GSPCB in OA no. 16/2016,
vide order dated 15/02/2023; to asses Environmental Compensation to be paid by the unit in line

with the Polluter Pays Principle.

WHEREAS, on considering the submissions made by you at the Personal Hearing and
the material available before it, the Board has decided to direct your unit to Show Cause as to
why environmental compensation amounting to 39,37,500/-(Rs. Thirty Nine Lakhs, Thirty
Seven Thousand, Fifty Only)should not be paid by you to the Board under the Polluter Pays
Principle for past violation, in terms of the directions of the NGT as contained in order dated

11/05/2022.

NOW THEREFORE in light of the above and in exercise of the powers vested with this
Board under section 33(A) of the Water (Prevention and Control of Pollution) Act, 1974 and
under section 31 (A) of the Air (Prevention and Control of Pollution) Act, 1981, the management
of your unit namely, M/s Desa Engineering Works located at Survey No. 30/8, Maddant,
Cortalim, Mormugao Goa is hereby directed to SHOW CAUSE within a period of 7 days
from the date of receipt of this notice as to why you should not pay environmental compensation
amounting to Rs. 39,37,500/-(Rs. Thirty Nine Lakhs, Thirty Seven Thousand, Fifty
Only)to the Board under the Polluter Pays Principle for past violation.
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TAKE NOTE, that failure to satisfactorily comply with the aforesaid notice within the
stipulated time period will compel the Board to initiate stringent legal action against you under

the provisions of the Water (Prevention and Control of Pollution) Act, 1974, and Air (Prevention

and Control of Pollution) Act, 1981 without any further notice.

Issued on this & # day of September, 2023.

Dr. Shamila Monteiro
(Member Secretary)
For Goa State Pollution Control Board

To,
M/s Desa Engineering Works
Survey No. 30/8, Maddant, Cortalim, Mormugao Goa

Enclosed as above;
Copy to,
1. Guard File.
2. Office Copy
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PPP Calculation Sheet of M/s Desa Engineering Works

The Environmental Compensation shall be based on the following formula:
EC=PIxNxRxSxLF
Where, EC is Environmental Compensation in ¥
PI = Pollution Index of industrial sector
N = Number of days of violation took place
R = A factor in Rupees (%) for EC
S = Factor for scale of operation
LF =Location factor

The formula incorporates the anticipated severity of environmental pollution in terms gf
Pollution Index, duration of violation in terms of number of days, scale of operation in
terms of micro & small/ medium/ large industry and location in terms of proximity to
the large habitations.
Note:
ee. The industrial sectors have been categorized into Red, Orange and Green,
based on their Pollution Index in the range of 60 to 100, 41 to 59 and 21 to 40,
respectively. It was suggested that the average pollution index of 80, 50 and 30 may
be taken for calculating the Environmental Compensation for Red, Orange and
Green categories of industries, respectively.
ff. N, number of days for which violation took place is the period between the
day of violation observed/due date of direction’s compliance and the day of
compliance verified by CPCB/SPCB/PCC.
gg8. R is a factor in Rupees, which may be a minimum of 100 and maximum of
500. It is suggested to consider R as 250, as the Environmental Compensation in
cases of violation.

hh. S could be based on small/medium/large industry categorization, which may
be 0.5 for micro orsmall, 1.0 for medium and 1.5 for large units.

ii.LF, could be based on population of the city/town and location of the industrial
unit. For the industrial unit located within municipal boundary or up to 10 km
distance from the municipal boundary of the city/town, following factors (LF) may
be used: Table No. 1.1: Location Factor Values

S. No. Population* (million) | Location Factor# (LF)
1 1to<5 1.25
2 ' 5 to <10 ; 1.5
3 10 and above 2.0

*population of the city/town as per the latest Census of India
#LF will be 1.0 in case unit is located >10km from municipal boundary
LF is presumed as 1 for city/town having population less than one million.
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Environmental Compensation is calculated since formation of the Goa State

Pollution Control Board dated 01/07/1988 as per the NGT order in Original

Application No. 16 of 2016 (WZ) dated on 11/05/2022 in the Para 17 where it
stated Private Respondents are also liable to pay compensation for past violations.

The Environmental Compensation is based on the following formula:

EC=PIxNxRxSxLF

PI = Average Pollution Index for Orange Category =50
N = Based on the details with the application, the date of commencement of
operation of the unit is 01/09/2008, which is after the formation of the Goa State
Pollution Control Board dated 01/07/1988. Hence, PPP is calculat?d frc.)m
01/09/2008 upto the date of inspection of the monitoring committee Le.
10/07/2023. First consent issued on 11/09/2009 valid till 09/06/2014!, Second
consent issued on 06/10/2014 valid till 09/06/2019, Third consent issued on
24/06/2019 valid till 09/06/2029.
R = 250 since the Environmental Compensation is for violation.
S = 0.5 for small scale industry
LF = location factor value of population between 1 to S million

EC=50x504x250x0.5x 1.25

EC = 39,37,500/-
(Rs. Thirty Nine Lakhs, Thirty Seven Thousand, Fifty Only)
OR

Minimum Compensation= 5000 X Number of Days

=5000 X 504

= 25,20,000/-

(Rs. Twenty Five Lakhs and Twenty Thousand Only)

VIJAY KANSEKAR
JEE-GSPCB
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GOA STATE POLLUTION CONTROL BOARD
MT AT YT AT Az
(An ISO 9001-2015, 1SO 14001:2015, ISO 45001:2018 Certified Board)

. . “Ton Email Ids: .
Phigne Noss 2232713‘:0233’703 Chairman, GSPCB: chairman-gspcb.goa@anic.in

b Member Secretary, GSPCB: ms-gspcb.goa@anic.
-\"’. Office: mail.gspcb@gov.in
By Regd.A.D

No. 1/25/23-PCB/T¢cL| 1AST Dated:  6/09/2023

SHOW CAUSE NOTICE

WHEREAS, vide order dated 11/05/2022 passed in OA no. 16/2016 (Salu D’Souza & 2

ors. V/s GCZMA & ors) the Hon. National Green Tribunal (Special bench NGT) was pleased to

decide as follows;

“Accordingly, dropping of proceedings against the private respondents by CZMA on the
ground of pendency of clearances before SEIAA is not justified. Mere pendency of application
Jor CRZ Clearance cannot be treated as permission to continue such activities. The said

activities which are not permissible without CRZ clearance are thus directed to be discontinued

within three months from today.

Private respondents are also liable to Ppay compensation for past violations on Dolluter

pays principle to be assessed by the GPCB as per law.”

Copy of order dated 11/05/2022 passed in OA no. 16/2016 (Salu D’Souza & 2 ors,
V/s GCZMA & ors) is enclosed.

Near Pilerne Industrial Estate, Opp.- Saligao Seminary, Saligao - Bardez Goa - 403511
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WHEREAS, the Board has vide letter dated 05/07/2023 has directed your Unit namely
M/s Ferromar Shipping Pvt. Ltd located at Survey No. 43/1075, Chovate, Cortalim,
Mormugao Goa to remain present before the Member Secretary of the Board on 19/07/2023 in
order to submit your say in the matter of the directions of the NGT to the GSPCB in OA no.
16/2016, vide order dated 15/02/2023; to asses Environmental Compensation to be paid by the

unit in line with the Polluter Pays Principle.

WHEREAS, on considering the submissions made by you at the Personal Hearing and
the material available before it, the Board has decided to direct your unit to Show Cause as to
why environmental compensation amounting to Rs. 7,30,39,062.50/- (Rs. Seven Crores,
Thirty Lakhs, Thirty Nine Thousand, Sixty Two Rupees and Fifty Paisa Only) should
not be paid by you to the Board under the Polluter Pays Principle for past violation, in terms of
the directions of the NGT as contained in order dated 11/05/2022.

NOW THEREFORE in light of the above and in exercise of the powers vested with this
Board under section 33(A) of the Water (Prevention and Control of Pollution) Act, 1974 and
under section 31 (A) of the Air (Prevention and Control of Pollution) Act, 1981, the management
of your unit nameiy, M/s Ferromar Shipping Pvt. Ltd located at Survey No. 43/1075,
Chovate, Cortalim, Mormugao Goa is hereby directed to SHOW CAUSE within a period of 7
days from the date of receipt of this notice as to why you should not pay environmental
compensation amounting to Rs. 7,30,39,062.50/- (Rs. Seven Crores, Thirty Lakhs, Thirty
Nine Thousand, Sixty Two Rupees and Fifty Paisa Only) to the Board under the Polluter

Pays Principle for past violation.
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TAKE NOTE, that failure to satisfactorily comply with the aforesaid notice within the
stipulated time period will compel the Board to initiate stringent legal action against you under
the provisions of the Water (Prevention and Control of Pollution) Act, 1974, and Air (Prevention

and Control of Pollution) Act, 1981 without any further notice.

Issued on this (n‘ day of September, 2023.

|

Dr. Shamila Monteiro
(Member Secretary)
For Goa State Pollution Control Board

To,
M/s Ferromar Shipping Pvt. Ltd
Survey No. 43/1075, Chovate, Cortalim, Mormugao Goa

Enclosed as above;
Copy to,
1. Guard File.
2. Office Copy
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PPP Calculation Sheet of M/s Ferromar Shipping Pvt. Ltd

The Environmental Compensation shall be based on the following formula:
EC=PIxNxRxSxLF
Where, EC is Environmental Compensation in ¥
PI = Pollution Index of industrial sector
N = Number of days of violation took place
R = A factor in Rupees (%) for EC
S = Factor for scale of operation
LF = Location factor

The formula incorporates the anticipated severity of environmental pollution in terms of
Pollution Index, duration of violation in terms of number of days, scale of operation in
terms of micro & small/ medium/ large industry and location in terms of proximity to
the large habitations.
Note:
z.The industrial sectors have been categorized into Red, Orange and Green, based on
their Pollution Index in the range of 60 to 100, 41 to 59 and 21 to 40, respectively. It
was suggested that the average pollution index of 80, 50 and 30 may be taken for
calculating the Environmental Compensation for Red, Orange and Green categories
of industries, respectively. .
aa. N, number of days for which violation took place is the period between the
day of violation observed/due date of direction’s compliance and the day of
compliance verified by CPCB/SPCB/PCC.
bb. R is a factor in Rupees, which may be a minimum of 100 and maximum of
500. It is suggested to consider R as 250, as the Environmental Compensation in
cases of violation.

cc. S could be based on small/medium/large industry categorization, which may
be 0.5 for micro orsmall, 1.0 for medium and 1.5 for large units.

dd. LF, could be based on population of the city/town and location of the industrial
unit. For the industrial unit located within municipal boundary or up to 10 km
distance from the municipal boundary of the city/town, following factors (LF) may
be used: Table No. 1.1: Location Factor Values

S. No. Population* (million) | Location Factor# (LF)
1 1to0<5 1,25
2 : 510 <10 1.5
3 10 and above 2.0

*population of the city/town as per the latest Census of India
#LF will be 1.0 in case unit is located >10km from municipal boundary
LF is presumed as 1 for city/town having population less than one million.
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Environmental Compensation is calculated since formation of the Goa State

Pollution Control Board dated 01/07/1988 as per the NGT order in Original

Application No. 16 of 2016 (WZ) dated on 11/05/2022 in the Para 17 where it
stated Private Respondents are also liable to pay compensation for past violations.

The Environmental Compensation is based on the following formula:

EC=PIxNxRxSxLF

PI = Average Pollution Index for Orange Category = 50

N = Based on the details with the application, the date of commencement of
operation of the unit is 09/06/1965, which is prior to the formation of the Goa
State Pollution Control Board dated 01/07/1988. Hence, PPP is calculated from
01/07/1988 upto the date of inspection of the monitoring committee i.e.
10/07/2023. First consent issued on 29/09/1999 valid till 25/08/2001, Second
consent issued on 13/05/2008 valid till 01/08/2013, Third consent issued on
21/10/2015 valid till 25/08/2018 and Fourth consent issued on 02/04/2019 valid till
25/08/2020, and fifth consent issued on 22/09/2020 valid tilt 28/08/2030.

R = 250 since the Environmental Compensation is for violation.
S = 0.5 for small scale industry
LF = location factor value of population between 1 to 5 million

EC=50x9349x250x 0.5x 1.25
EC = 7,30,39,062.50/-
(Rs. Seven Crores, Thirty Lakhs, Thirty Nine Thousand, Sixty Two Rupees and
Fifty Paisa Only)
OR
Minimum Compensation= 5000 X Number of Days
=5000 X 9349
= 4,67,45,000/-
(Rs. Four Crores, Sixty Seven Lakhs and Forty FiveThousand Only)

VIJAY KANSEKAR
JEE-GSPCB
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GOA STATE POLLUTION C.ONT.ROL BOARD
| T TS YGuT fATA0T ASS

(An 1SO 9001-2015, ISO 14001:2015, 1SO 45001:2018 Certified Board)

- Email Ids: L.
Phone Nos : 0832- 2407700, SoA Cll?airm an, GSPCB: chairman-gspcb.goa@nic.in
2407701, 2407703 = Member Secretary, GSPCB: ms-gspcb.goa@nic.i
‘\-‘1;' Office: mail.gspcb@gov.in
By Speed Post
No. 1/20/23-PCB/TaJv/ 1236% Date:  6/09/2023
To,
The Member Secretary,

Goa Coastal Zone Management Authority
C/o Department of Environment,
Government of Goa

4™ Floor, Dempo Tower

Patto Plaza, Panaji-Goa 403001

Sub: Polluters Pay Principle calculation for environmental compensation to be
levied for violation of CRZ notification dated 01/02/1991 as per the NGT
order dated 11/05/2022 past in OA 16 of 2016 Wz)

Sir,
With respect to the above subject, please find enclosed herewith calculation data

sheets which are calculated as per NGT order dated 11/05/2022. As decided in the committee
meeting, PPP calculation for CRZ violations as per CRZ notification dated 01/02/ 1991.

Yours faithfully,
(Dr. Shamila Monteiro)
Member Secretary
Goa State Pollution Control Board
Enclosed as above;
c.c. to:
1) Office copy
2) Guard file

Near Pilerne Industrial Esfate, Opp.- Saligao Seminary, Saligao - B_ardez Goa - 403511
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® Polluters Pay Principle calculation for environmental compensation
Name of the Unit Address of the Unit Date of First date | Last date of | Consent Operation | PPP No. of PPP Amount
Unit Represent | First of Consent | Consent valid 611 al date as | calculation | days of
ative Applicatio per dates from | Violation
AZD.E& & n submission | to....
Contact in
Details) application
M/s Vipul Shi pPping | Survey No. Shri. 10/12/2014 - - Application | 15/10/1977 | 01/02/1991 | 11,848 Rs. 9,25,62,500/-
Engineering Works 42/3,Thana, Sudesh Rejected on to OR
a0-Goa Panicker
M/s Sachida Survey No. 43/ 1, | Shri. Samir | 11/11/2014 | 03/06/2015 03/06/2015 11/11/2021 | 16/04/1981 | 01/02/1991 | 1 1,848 Rs. 9,25,62,500/-
Engineering Works | Bondir- Cortalim, | Shashikant to OR
. Mormugao Goa Shirodkar 10/07/2023 Rs. 5,92,40,000/-
3. M/s Sardessai Survey No. 30/1, | Sh. 10/12/2014 | 19/08/2015 | 19/08/2015 | 10/12/2019 | 09/07/1971 | 01/02/1991 | 11,848 Rs. 9,25,62,500/-
Hﬂﬂ....-onﬂmﬂﬂ Works | Maddant- Thane, Vishvesh P. to i OR
Cortalim, Sardessai 10/07/2023 Rs. 5,92,40,000/-
({e]) Mormugao Goa
4. M/s Shaparia Dock | Plot No. 10, 11, & | Shri. 27/07/2010 | 11/04/2011 | 11/04/2011 29/07/2012 | 28/12/1972 | 01/02/1991 11,848 Rs. 9,25,62,500/-
and Steel Company | 12, Maddant- | Mayur M. to OR
Private Limited Thana,  Cortalim, | Shaparia 10/07/2023 Rs. 5,92,40,000/-
Mormugao Goa ,
s. M/s Cortalim Plot No. 28/1 Mr.Jayant | 20-05-2020 | 04/08/2020 | 04/08/2020 20-05-2030 | 07/05/2020 | 01/02/1991 | 11 ,848 Rs. 9,25,62,500/-
ME—Uu\IHn- & Maddant- H.—HNH_.P Gaonkar to OR
Engineers Pvt. Ltd | Cortalim, 10/07/2023 Rs. 5,92,40,000/-
Mormugao Goa )
6. M/s Ferromar Survey No. | Shri. 14/02/2008 | 13/05/2008 | 22/09/2020 | 28/08/2030 13/05/2008 | 13/05/2008 | 11,848 Rs. 9,25,62,500/-
Shipping Pvt. Ltd | 43/1705, Chovte- | Devidas S, to OR
Cortalim, Kudchadka 10/07/2023 Rs. 5,92,40,000/-
Mormugao Goa I
7. M/s Desa Survey No. 30/8, | Shri. 16/10/2006 | 02/06/2008 24/06/2019 09/06/2029 | 16/10/2006 01/09/2008 | 5425 Rs.
Engineering Works | Maddant- Thana, Raymond to 4,23,82.812.50/-
Cortalim, Desa 10/07/2023 OR
Mormugao Goa Rs. 2,71,25,000/-




